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INTRODUCTION

I, Chairman of the Public Accounts Committee, as authorised by
the Committee do present on their behalf, this Fourteenth Report on

the Appropriation Accounts (P&T), 1961-62 and Audit Report
(P&T), 1963.

2. The Appropriation Accounts (P&T), 1961-62 together with the
Audit Report thereon were laid on the Table of the House on the
19th March, 1963. The Committee examined them at their sittings
held from the 16th to 19th July, 1963. A brief record of the pro-
ceedings of each sitting of the Committee has been maintained and
forms part of the Report (Part II)*.

3. The Committee considered and finalised this Report at their
sitting held on the 9th September, 1963.

4. A statement showing the summary of the principal conclusions/
recommendations of the Committee is appended to the Report
(Appendix VIII). For facility of reference, these have been printed
in thick type in the body of the Report.

5. The Committee also considered the replies of the Ministries
pursuant to their earlier recommendations which are included in
Part III* of this Report. Their comments on a few selected items
are contained in Chapter V of the Report.

6. The Committee place on record their appreciation of the
assistance rendered to them in the examination of these Accounts by
the Comptroller & Auditor General of India.

They would also like to express their thanks tq the Chairman and
Members of the P&T Board for the co-operation in giving detailed

information asked for by the Committee during the course of their
evidence.

MAHASIR TYAGI
New DELHI-1

September 11, 1963.

Chairman,
Bhadra 20, 1885 (Saka).

Public Accounts Committee.

*Not printed. (One cyclostyled copy laid on the Table of the House and
five copies placed in Parliament Library).

@iv)
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POSTS AND TELEGRAPHS DEPARTMENT
Financial working of the P&T Department, 1961-62

The following table shows the original and final Grants and

Charged Appropriations and expenditure actually incurred there-
against during the year, 1961-62:

Original Final Grant Actual
Grant or or Expenditure
Appropriation  Appropriation

Expenditure met from
Revenue

Charged 60,000 60,000 15,460
Voted 74,92,68,000  77,22,68,000 77,20,67,135
Dividend to General Re-

venues and Appropria-
tions to Reserve Funds

Voted . 11,56,77,000 14,36,64,000 17,33,27,517

Capital Outlay on Posts
and Telegraphs (not met
from Revenue)

Charged . 4,50,000 ..

Voted . 20,39,28,000 20,39,29,000 19,14,67,697
TOTAL .

Charged . 60,000 5,10,000 15,460

Voted . 1,06,88,73,000 1,11,98,61,000 1,13,68,62,349

Granp ToTAL 1,06,89,33,000 1,12,03,71,000 I,13,68,77,809

As the Grants and Appropriations are for gross amounts, the
above details do not include the recoveries which are adjusted in the
accounts in reduction of expenditure. The total of actual recoveries
against all the Grants amounted to Rs. 14,54,99,856.

Revenue Receipts and Working Expenses—Para 2 of Audit Report,
pp. 1-2. '

2. The actual revenue receipts of the Department during the year
1961-62 amounted to Rs. 87'89 crores aguinst the original budget
estimate of Rs. 81'00 crores. On the other hand, the working
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expenses (including dividend paid to General Revenues but exclud-
ing appropriations to Renewals Reserve Fund) amounted to Rs. 75:53
crores as against the original budget estimate of Rs. 74'47 crores.
The revenue surplus accordingly amounted to Rs. 1236 crores against
the budget estimate of Rs. 6:53 crores. The entire surplus wes.
appropriated to the Renewals Reserve Fund.

A review of the estimated and actual figures of revenue receipts
from 1958-59 to 196162 revealed that the actuals had always been
higher than the budget estimates. The variation (8:59,) was more

prominent during the year under report than in earlier years (e.g.
2:3% in 1960-61 and 1:7% in 1959-60).

In evidence, the Member (Finance) P & T Board stated that

- the estimates for revenue were generally based on the trends of past

traffic. Accordingly, the estimate for 1961-62 allowed for increase of

. revenue of Rs. 5:6 crores over the estimate for 1860-61. However, the

phenomenal increase in traffic during 1961-62 could not be antici-

pated. When it was pointed out to him that since 1958-59 there hadi

been consistent under-estimating of revenue, be stated that the
revenue estimates were bound to be a little conservative.

While the Committee appreciate the difficulties in arriving at
precise estimates of P & T revenues, they feel that since the mar-
gin of under-estimating during the year was disproportionately
large as compared to the earlier years, dependence entirely on sta-
tistical trends of actuals as interpreted centrally could not yield
satisfactory estimates. On a suggestion that the possibility of col-
lecting figures for preparation of revenue estimates from the circles
based on the trend of traffic may be examined, the Member (Finance)

P & T Board agreed to do so. The Committee may be informed
of the results of this examination.

Financial Result of the Working of different Branches—paras 4 (i) &
6, pages 3-4 and 8.

3. The actual figures of revenue receipts and working expenses

of the different Branches of the Departmént during the year 1961-62
were as indicated below:—

Branches Revenue Working
Expenses
(In crores of Rupees)
.Postal . . . . 45°62 4329
Telegraphs . . 11°06 9°:92
Telephones . . . 31:06 2199
Radios . . . . 0°1§ 0-33
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A review of the working expenses of different branches showed
that the highest increase during the year 1961-62 as compared to the
previous year occurred under the Telephone Branch, being 24'59,
against which the corresponding increase in Revenue was only
17'7%,. Some special features resulting in the increase in expendi-
ture were (a) increased expenditure under “Petty & Other Works”
(from Rs. 1'61 crores in 1959-60 to Rs. 4:89 crores in 1961-62) due to
revision in the allocation rules increasing the monetary limit for the
cost of new works to be charged to revenue and (b) increased rent
adjusted for the trunk wires which under the existing practice are
treated as assets of the Telegraph Branch on which rent at the pres-
cribed rate is paid by the Telephone Branch,

On the other hand, a comparison of Capital Qutlay and revenue
of the Telegraph and Telephone Branches during the period from 1956-
57 to 1961-62 showed that while the revenue of the Telephone Branch
increased by 90:49, as against the increase of 61'4%, in the capital
outlay, the revenue of the Telegraph Branch showed a much smaller
increase of 43'89, against the corresponding increase of 34:9%, in its
Capital Outlay. The reason was that the rent paid by the Telephone
Branch to the Telegraph Branch for trunk telephone assets did not
include any profit element, the result being that entire profit from
those assets accrued to the Telephone Branch.

In evidence, the representative of the Department stated that the
reason for the trunk lines being treated as assets of the Telegraphs
branch was a historical one as previously the total number of tele-
phones was very small and communication lines were common for"
Railways, Telegraphs and Telephones, etc. To a suggestion whether
in view of large inter-branch adjustments between the Telegraph
and Telephone branches, the two branches should not be combined
for the accounting purposes, the Member (Telecom, Operations) of
the P & T Board stated that in view of great technological develop-
ment in recent years it was perhaps necessary. It was, however,
added by the Chairman of the Board that to a certain extent all the
branches of the P & T were inter-related and a change in the exist-
ing set up was a matter requiring careful consideration.

In view of the fact that telegraph and telephone are inter-related
branches of telecommunication, the Committee feel that it should
. be logical and feasible to combine them for accounting purposes, on
the same lines as in UK. and Australia. This will avoid unnecess-
ary adjustments and simplify the accounting procedure. The Com-
mittee desire, therefore, that Government may give this matter

careful consideration and inform them of the:decision taken at an
early date.
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Opening of unremunerative Telegraph (or Combined) Offices, Pub-
lic Call Offices and Telephone Exchanges during the Second Five
Year Plan—para 4(ii), page 4.

4. During the Second Five Year Plan, Government sanctioned the
provision of telecommunication facilities in rural areas and other
small towns subject to a cumulative limit of Rs. 40 lakhs for the
loss in respect of telegraph facilities and a similar sum for the
loss on account of extension of telephone facilities during the period
1956—61. The Director General, Posts and Telegraphs, had also been
directed in January, 1957 to submit quarterly reports to the Govern-
ment in order to keep a watch that the prescribed limit of loss was
not exceeded. However, no record showing the actual loss incurred
year by year in respect of these offices had been kept by the Depart-
ment except for guaranteed combined offices.

In evidence the representative of the Department admitted that
the Directorate had erred in not having watched receipt of requisite
information from the units in prescribed form.

The Committee regret to note that the Department failed to
ensure implementation of Government orders issued in January,
1957. As a result, it cannet now be verified that the total losses in-
curred were within the limits preseribed. The Commitiee take a
serious vicw of such lapses.

5. From a note* submitted to the Committee (Appendix I), they
find that the target numbers and achievement numbers in regard to
the opening of such telegraph offices, public call offices and tele-
phone exchanges during the Second Five Year Plan period were
as under:—

Type of Stations’ Targets§ Achieve-
Nos. ments
Nos.

Telegraph Offices

Administrative Stations . . . o . 700 572
Towns with population of over 5,000 . o . 400 236
Out-of-the-way places . . . . . 200 10

*Not vetted by Audie.



Targets Achieve-
Type of Stations Nos. rnNents
08.

Public Call Offices

Administrative towns . . . . . 848 790
Towns with population of over 20,000 . . . 21 21
Out-of-the-way places . . . . . . 100 8

Telephone Exchanges
District Towns . . . . . . 38 30

These figures indicate heavy shortfalls in performance against
the targets fixed for telegraph offices. The shortfall particularly in
case of the out-of-the-way places has been stated to be mostly due
to paucity of line construction stores. The Committee note that
the shortfall has resulted in halting and inadequate implementa-
tion of Government policy regarding provision of tele-communica-
tion facilities in rural areas and other small towns.

The Committee find from the same note that during the Third
Five Year Plan also the opening of Telegraph Offices, P.C.Os and
exchanges was to be continued on the same basis as during the
Second Five Year Plan. Instructions had been issued in December,
1962 for keeping account of losses incurred by the offices opened on
this basis since 1-4-1961, and the required information has been col-
lected in respect of these offices up to 31-3-1963.

It is observed from the statement furnished with the note that
although the actual loss on the opening of these offices had been
within the anticipated amount, the progress in the opening of these
offices had been very poor so far. The reason ascribed was that
practically all the stores had to be diverted to meet emergent de-
mands. However, according to the note it is expected that by the
end of the Plan the targets would be met. The Committee trust that
"adequate steps will now be taken by the Department to achieve the
targets laid down in this regard, and that the history of the Second
Five Year Plan will not be repeated in the Third Plan.

Arrears in telephone revenue—Para 4(v), pages 5-6.

6. The total amount of telephone revenue awaiting collection on
‘the 1st July, 1962, in respect of bills issued up to the 31st March, 1962,
amounted to Rs. 2'57 crores. A substantial portion of these outstand-
ings (about Re. 1:38 crores) related to Government subscribers. Out
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of the total outstanding of Rs. 2:57 crores, a sum of about Rs. 109
crores related to bills issued in 1960-61 and earlier years.

The position regarding the arrears in telephone revenue for the
years 1057-58 to 196162 is indicated below:—

Amount of
arrears as
on 1st July .
Year No. of tele- Total tele- of the fol- Percentage
phones at phonere~  lowing year which the
theendof venue (in  inrespect arrears bear

the year crores of of bills to the total
rupees) issued upto revenue.

end of the

year (in

crores of

rupees)
1957-s8 . . 3,35,000 18-39 1-27 69
1958-59 . . ,3,78,000 20°03 147 7°3
1959-60 . . ' 4,24,000 2196 1-53 70
1960-61 . . * 4,63,000 26-38 21§ 82
1961-62 . . §,21,000 31:06 2.57 83

The above figures indicate that there has been a steady increase:
in the amount of arrears as on 1st July of the following year in res-
pect of bills issued up to the end of the year. What is more, the per-
centage which the arrears bear to the total revenue has been steadily
going up from 6-9 in 1957-58 to 83 in 1961-62,

In evidence the representative of the Department stated that the
outstandings had come down from Rs. 2°57 crores on 1st July, 1962
to Rs. 158 crores on 1st April, 1963. Of this, Rs. 78 lakhs were re-
ported to be due from private parties. The Committee consider
this position as still unsatisfactory requiring special attention of the
P & T Board. It appears to the Committee that this large amount
would not have accumulated had the Department been prompt in
issuing bills as also in exercising its powers to prescribe the tele-
phones for non-payment of dues. ‘

7. The arrears in respect of Government Departments were re—
ported to be as follows as on 1st April, 1963:

Defence Services . . . . . Rs. 25-41 lakhs
Other Govt. Deptts. . . . . . Rs. §2-77 lakhs



7

The Committee enqu.lred why there should at all be any delay
in settling the accounts with Government subscribers in whose case
only a book adjustment had to be made. The witness explained that
settlement was more often subject to delay in the case of the Minis-
try of Defence due to the fact that the telephone facilities were re-
quired to be provided at the lowest fleld levels whereas bills were
scrutinised at some central places. The Committee feel that the
bills issued by one Government Department against another should
be promptly settled. The Committee would like the Ministry of
Finance to examine whether Government Departments should not
settle the P & T bills provisionally in full on receipt subject to later
settlement of discrepancies. The recovery of charges on private
account could well be made from the officers concerned and taken
in reduction of the charges booked to Government account.

8. The Committee enquired why dues were outstanding since
1946-47. It was stated that in some cases complete records were not
available for the period and reconciliation of accounts took sometime.
However, the outstandings for bills issued in 196061 and earlier
years had been brought down from Rs. 1-09 crores to Rs. 90 lakhs.

The Committee consider that the position is far from satisfac-
tory. It is clear from the explanation that not all the arrears of Rs. 99
lakhs represent recoverable dues. The Committee (1960-61) had
recommended in para 63 of their 31st Report that besides taking
vigorous steps to accelerate recovery of arrears, the Department
should also assess them realistically. While this recommendation
had been noted by the Department, the Committee have gathered
the impression that the position had not shown substantial improve- .
ment, They, therefore, desire that more effective action may be
taken and a detailed report made to them.

9. The Committee desired to know the present position regarding
introduction of various steps which were under consideration of the
Department to improve the position regarding recovery of outstand-
ings and accounting. They were informed that so far as decentra-
lisation of telephone revenue accounting offices was concerned, as
a first step these had been brought down to Circle level except in
the case of two Circles which would also have accounting offices
shortly. It had also been decided to decentralise these offices upto
the divisional level and there were already accounts offices in some
divisions. However, the implementation of the decision would take
some time because of the problem of transferring a large number



of personnel from one place to another. As regards mechanisation
of accounting for expediting the accounts and reducing the staff, a
Committee had been constituted to examine the matter in detail.

10. A test audit of telephone revenue accounts conducted during
1961-62 brought to light instances of short recoveries (Rs. 1-96 lakhs)
and failure to issue bills (Rs. 13-21 lakhs) to the extent of Rs. 15:17
lakhs. The corresponding amounts for the preceding four years in
respect of these were as follows:—

Year Failure to issue Short recoveries Total
Bills

(in lakhs of rupees)

1957-58 . . 438 1-22 5-60
1958-59 - 583 0-96 6:79
1959-60 769 171 9°40
1960-61 . . 10°76 a-21 12°97

Explaining the reasons for continuing instances of short re-
coveries and failure to issue bills, the representative of the Depart-
ment stated that so far as failure to issue bills was cancerned it was
largely the delay in issuing the trunk call bills which was about 2-3
months. The increase in staff had not been commensurate with the
increase in the number of telephones and there were difficulties in
getting machines for accounting purposes. Short recoveries on the
other hand were due to human errors in the preparation of bills
because of the complex rate structure. However, ag the rate struc-
ture had now been simplified it should result in reducing the human
error in preparation of the bills. It was also added that although the
number of bills issued during 1961-62 had increased by about 16,
as compared to the previous year, the amount involved in the ins-
tances of short recoveries had come down from Rs. 2.21 lakhs to
Rs. 196 lakhs.

In the opinion of the Committee a small reduction in the amount
of short recoveries detected in test audit cannot lead o the conclu-
sion that the position has improved. They feel that the question
of short recoveries and failure to issue bills has not received due
attention. They regret to note that although in evidence before the
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Committee (1962-63) the represemtative of the Department promised
to look into the question of progressive increase in the amount in-
volved in these cases and submit a note to the Commiitee, this note
is still awaited. In order to examine the matter further, the Com-
mittee again called for certain further information in July, 1963,
which has also not been furnished by the Department so far.* The

The Committee desire that effective steps should be taken to mini-
mise instances of short recoveries and failure to issue bills. In this
connection, the Committee suggest that the process of decentralisa-
tion of Telephone Revenue Accounting Offices should be expedited.
In this opinion eventually every telephone office should be entrusted
with the work of making out the bills and dealing directly with its
subscribess. They would like the P, & T. Board to implement this
suggestion as an experimental measure in a few Divisions.

Concessions for Press Telegrams para 4 (vi), page 6.

11. Press Telegrams are charged for at concessional rates in
accordance with International Practice. As the quantum of conces-
sion varies according to the class of telegrams, time of booking etc.
a computation of the value of the concession was not possible, but
in regard to inland Press Telegrams, it had been estimated that the
value of the concession during the years 1958-59 to 1961-62 comput-
ed on a rough basis, was of the order of Rs. 187:55 lakhs. The rates
of charge for inland private telegrams have been revised from time
to time from 1950 raising the cost of telegram of 50 words from
Rs. 3-6-0 in 1950 to Rs. 4:16 nP. in 1957, but those for Press Tele-
grams have practically remained the same all these years.

The Committee enquired whether the non-revision of the rates
for Press Telegrams since 1950 was due to the failure to review these
rates or it was as a result of deliberate policy. The Chairman,
P. & T. Board stated that the entire tariff including Press tariff
came up for review every year at the time of framing the budget
estimates. But so far the policy had been not to unduly enhance the
rates for the Press. The representative of the Department, however,
stated that in view of the observations made in the Audit Report the
matter was again under consideration of the Government. The
Committee would await the result of review and final decision by
Government.

Teleprinter Machines—Para 5(b), pages 7-8.

12. Teleprinter machines are rented by the Telegraph branch to
News Agencies, Private parties and other Government Departments
in connection with improved services like Teleprinter, Telex and
Printergram services.

*A Copy of the note, not vetted by Audit, has since bcen received and issat
Appendix VII.
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The rental for the teleprinter machine is intended to cover the
recurring charges on account of (i) interest on capital, (ii) depre-
ciation and (iii) maintenance. The rate was fixed at Rs. 1,000: per
annum in 1947 and was allowed to continue after review in 1958.-
The capital cost of the machines has further gone up beyond the 1958 -
level (Rs. 5434 in 1961-62 as compared with prices ranging from -
Rs, 3,605 to Rs. 4,326 in 1958) and on the basis of the increased costs

the rental would work out to Rs. 1,300 (approx.) per machine per
annum,

The rental for the teleprinter machines given in connection with
the telex and printergram services was fixed at Rs. 600 per machine
per annum in 1956 in view of the fact that these machines are put
to less use than those given for the teleprinter services and the main-
tenance expenditure would, therefore, be lower. Owing to the in-
crease in the cost of the teleprinter machines, the rental for telex
service was raised from Rs. 600 to Rs. 800 per annum with effect
from the 1st April, 1962. The rental for the teleprinter machines
given in connection with the printergram service had not, however,
been raised correspondingly.

In evidence the representative of the Department stated that in the
case of telex service, the rental of Rs. 800|- had been fixed not for
the teleprinter machine alone but both for the teleprinter machine
and the circuit to the Telex Exchange. In addition, there was a cal-
ling charge depending upon the distance. In the case of Printergram
service, although the rental for the teleprinter machine had re-
mained the same, the subscriber had to pay in addition rental for
the lines which had been fixed at the same rates as for a private »
wire for telephone service. The rental for lines contained sufficient

element of profit and offset the need to revise the charges for the
teleprinter.

In this connection, the representative of the P. & T. Board promis-
ed to furnish a detailed note explaining the basis for fixing rents
for teleprinters. This *note has since been received and is attached
as Appendix IIL.

In this note, the need for reviewing maintenance percentages to
be included in the rent by taking into account the revised conditions
such as cost of maintenance, staff and spares has been accepted.
It has also been admitted that the cost of teleprinter machines has
increased but a review of the rates has not so far been undertaken.

-

*Not vetted by Audit. .
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The Committee suggest that a comprehensive review of the rates
«of rental for the teleprinter machines used in leased circuits, telex
.and printergram services may be undertaken by the P. & T. Board
-and the result thereof communicated to the Committee,

.Savings under Grant for Capital Outlay—para 7, page 9.

13. During the year 1961-62 there was a saving of Rs. 1.25 crores
-or 6.19, over the original grant under Grant No. 133-- Capital Out-
lay on Posts and Telegraphs (not met from Revenue) as against
22:39, in 1960-61. The main projects under which the savings
woccurred were the same as those on which large savings occurred
in the previous year also, viz., Railway Electrification Scheme, Bom-
bay Telephone Long Term Expansion Project and the Co-axial Trunk
‘Cable Scheme connecting Bombay-New Delhi and Calcutta. The
‘main reason for the less utilisation of the provision for these pro-
_Jects during these years was non-availability of cables.

Besides, the Appropriation Accounts also disclosed that substan-
tial funds provided for in this Grant remained unutilised due to
;slow progress of work.

In evidence the representative of the Department stated that be-
fore making budget provision the Department tried to make as rea-
listic an assessment as possible based on the promises of the sup-
pliers of material. However, suppliers who were often different
firms defaulted in varying degrees.

As regards slow progress in the execution of works, it was stated
that the CP.W.D. Wing for P & T Works had been transferred under
the complete control of the Department only from the 1st July,
1963, and it was expected that there would be further improve-
ment in the execution of works.

While the Committee are glad to note that there had been subs-
tantial decrease in the percentage of savings under this grant as
compared to the previous year they feel that the savings were still
on the high side. They would invite attention in this connection
to their recommendation in para 6 of their 2nd Report (1962-63) and

trust that the Department will be more realistic in their estimates
in future.

The Committee also hope that with the transfer of the C.P.W.D.
“Wing for P. & T. Works under the complete control of the Depart-
ment, the execution of capital works will be expedited.

1097 (Ai) LS—2.
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Excess over voted Grant—para 8, page—10.

14. During the year under Report an excess occurred over Grant:
No. 88 as shown below:—

Number and Amount of Actual Excess Per-
name of Grant Grant Expenditure centage
88—Dividend pay-.
able to General
Revenues and
Appropriations
to Reserve
Funds.—
Original . 11,56,77,000
Supplementary  2,79,87,000 2,96,63,517 20°'6
Final . 14,36,64,000  17,33,27,517

The detailed reasons for the .excess under this grant have been
set forth in the note submitted to the Committee by the P. & T.
Directorate (Appendix III). It has been stated in the note that the:
increase in revenue during the year 1961-62 as compared to the pre-
vious year was 13.9% and was phenomenal. The excess in this case-
actually represented an improvement in the financial position of
the P. & T. over what was originally expected.

Subject to the observations of the Committee in para 2 of this
Repert, they recommend that the excess under Grant No. 88 may be-

regularised by Parliament in the manner prescribed in Article 115
of the Constitution.



II
WORKS EXPENDITURE, STORES PURCHASE AND CONTROL
Defective building works—para 10, page—11.

15. In respect of a number of building works executed by a con-
tractor during 1954-55 and 1955-56 in Jabalpur Engineering Division,
measurements were taken in 1957 long after the completion of the
works. In April, 1958 an ad hoc reduction was made in the final claim
of the contractor to the extent of Rs. 22,208 on account of bad work,
use of inferior quality materials, bad finish, etc. The contractor re-
fused to accept reduction on the grounds that the measurements had
been delayed by over two years and that the defects had not been
communicated to him for rectification in time. He also contended
that the buildings had not been properly maintained between the
dates of completion of the works and the dates on which measure-
ments were taken. He also appealed to the Director-General, Posts
and Telegraphs, in April, 1959, for settlement of his claim. As a result
of fresh investigations completed in 1961, it was decided that the re-
duction originally made in the contractor’s claim could not be justified
even though the works were not considered entirely faultless. The
claim of the contractor was restored in February, 1962 for payment
in full with the exception of a small sum of about Rs. 1,400.

In evidence, the Chairman P. & T. Board admitted that it was a
bad and unfortunate case. It was explained that although one build-
ing overseer was posted in January, 1954, he had to be placed under
suspension in June, 1955 as an inquiry was pending against him.
Thereafter, no building overseer was available till 1st February, 1956
in that division nor could one be spared from nearby divisions. There-
after two other overseers were also posted for short periods but they
had also to be suspended or reverted to a lower post.

It is surprising to the Committee that instead of posting some ex-
perienced and reliable overseer; persons against whom either an
inquiry, was pending or whose work was not satisfactory should have
been posted for the supervision of these works costing about Rs. 1:66
lakhs. The plea that an overseer was not available is hardly justifi-
able as, in their opinion, this contingency could be avoided either by
recruitment of suitable person or through some arrangement with the
Central or State Public Works Departments. There had also been

failure even to record measurements in time which were in some cases

13
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taken two years after the works were completed. The Committee
were informed in this connection that an enquiry had been made in
this case by the then Director of Telegraphs who submitted a compre-
hensive report in January, 1958. The Committee were surprised to
learn from the Comptroller and Auditor General that the Enquiry
Officer had complimented the Divisional Engineer for having carried
out such a large number of building works without the assistance of
a building overseer. The Committee would like to be furnished with
a copy of the report of the enquiry.

Non-utilisation of meters for recording local telephone calls in
Jammu and Kashmir, para 11 (a) —page 12.

16. Meters for recording local telephone calls were installed in the
exchanges in the Jammu and Kashmir by December, 1957 at a cost of
nearly Rs. 51,000 but have not been brought into service so far. It
had been stated in November 1962 that the question of introducing
measured rates in place of flat rates had been held in abeyance for the
present.

The representative of the Department explained that when these
exchanges were taken over, the quality of service was very poor, as
the line construction was not of the standard type and the calling rate
was high. A spot check had indicated that the calling rate in Jammu
was 30 per subscriber per day as against the normal of 9 in other
Indian exchanges. It was felt that introduction of measured rates
would reduce the calling rate and thus improve the service. Accord-
ingly it was decided to install meters. However, the State Govern-
ment opposed the introduction of the measured rates on the ground
that the quality of service was poor and should be improved before
such a step was taken. The Committee were informed that in defe-
rence to the opposition of the State Government the proposal to in-
troduce measured rates was held in abeyance inspite of the fact that
the meters necessary to record local telephone calls had alreadv been
installed in Jammu & Srinagar. As regards the reasons for not
consulting the State Government before the installation of the meters,
the witness stated that the Department never consulted the State
Governments in this regard as there was always opposition to the in-
troduction of measured rates, In this connection the Committee
would like to point out that while the views of the State Govern-
ments may be given due consideration in such matters they should
not be allowed to defer the implementation of the accepted policy
of the Union Government.

Asked why could not the meters be utilised elsewhere, the witness
stated that it was thought that the new system would be introduced
soon, It however transpired that the meters installed at Srinagar
exchange were for manual exchange, which was expected to be con-
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verted into an automatic exchange shortly. It was admitted by the
representative of the Department that with its conversion into am
automatic exchange the meters installed there could no longer be

utilised at that place. An automatic exchange had been installed at
Jammu,

The Committee feel that there had been an abnormal delay in the
utilisation of the meters installed at Srinagar. They failed to see any
justification for retaining these meters at that exchange especially
after it had been decided to convert it into an automatic exchange.
The Committee trust that these meters will now be utilised elsewhere
expeditiously.

The Committee also desire that the final decision regarding intro-
duction of the measured rates in the State should be expedited.

Non-utilisation of Hindi Speaking clock—para 11 (b) —page 12.

17. In the Madras Telephone District, a ‘speaking clock’ costing
Rs. 108 lakhs intended to announce the time in Hindi, was included
as a part of the project for the expansion of an exchange sanctioned
in August, 1954. The equipment, which had to be imported, was
ordered in April, 1954 and was received in November, 1957. Before
it was installed, it was decided by Government to instal a bilingual
clock. It was again decided early in 1960 that the announcement
should be made in English. Orders were placed for the English an-
nouncement tapes in October, 1961 and the receipt of the tapes was
awaited. In the absence of the tapes the ‘speaking clock’ was lying
unutilised.

The Committee were informed that the English tapes were likely
to be available shortly from the Indian Telephone Industries. As
regards utilisation of the Hindi announcement tapes, it was stated
that the tapes could not be utilised in the absence of a clock which
was difficult to procure due to tight foreign exchange position. The
Hindi tapes being used in Delhi were of a different type.

From the facts pluced before them it appears to the Committee
that the original decision to instal the Hindi speaking clock had been
taken without a careful examination of its suitability and utility.
Frequent changes in the decision by Government in the matter re-
sulted in the equipment costing over Rs. 1 lakh remafning unutilised
for about 6 years. The Committee trust that the speaking clock will
now be put to use expeditiously.

The Committee also desire that the decision about the utilisation/
disposal of the Hindi tapes should he expedited.
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Delay in installation of power plant, etc. para 11(c)—Page 12. '

18. Sanction was accorded in August, 1857 to a detailed estimate
for the installation of a power plant and test desk sets at a cost of
Rs. 1°19 lakhs in the telepkone exchange at Colaba, Bombay. The
power plant and other stores required for the installation of the
equipment were received during 1957-58 and 1958-59, but have not
yet been installed owing to undue delay at different stages of exe-
cution of the project.

The drawings for the extension of the buildings to accommodate
the plant had been approved in May, 1957 but the administrative
approval and expenditure sanction were accorded nearly a year later,
in April, 1958. The work, estimated to cost Rs. 85,800 was commenc-
ed only in April, 1959 after a delay of one more year and completed
in June, 1961.

The engineering and installation details were furnished by the
suppliers (The Indian Telephone Industries) only in July, 1859. These
were further revised in October, 1960 to suit local convenience. The
exact location of piers and chases for mounting the M.G. sets as-
sociated with the plant could not, therefore, be decided upon earlier.
The Central Public Works Department, who were ultimately asked
in February, 1961 to undertake this construction, furnished a supple-
mentary estimate in September, 1961 which was administratively ap-
proved in February, 1962 and completed the work in July, 1962. The
installation of the power plant and the test desk sets was completed
in January, 1963.

Explaining the reasons for the delay in the installation of the
power plant the representative of the Department stated that the
delay was due to long time taken by the C.P.W.D. in completing the
building works. Firstly, the tenders had to be invited three times.
The work was awarded in February, 1959. Thereafter there were
various difficulties hampering the progress of the works as explained
in the note* submitted by the Ministry of Works, Housing and Re-
habilitation (Appendix IV). Therefore, the total time taken for the

completion of the building was 27 months instead of the stipulated
period of 13 months.

The Committee are not satisfied with the explanation in this case.
They observe that there had been avoidable delays not only on the
part of the C.P.W.D. in the construction of the building bhut also on

et

*Not vetted by Audit,



17

#the part of the P. & T. Department in finalising the engineering de-
tails and in according administrative sanction for the works. In the
opinion of the Committee this is indicative of lack of proper planning
-and co-ordination between the P. & T. Department and the C.P.W.D.
The Committee trust that with the transfer of the C.P.W.D. Wing
under the charge of P. & T. Department such cases will not recur.

Telephone Expansion Projects—para. 12—pages 13—15.

19. The Audit para. mentioned some of the telephone expansion
projects the execution of which had been considerably delayed (3 to
5 years) as compared with the target dates originally envisaged.

The Committee were informed in evidence that certain factors e.g,
delay in acquisition of land, construction of buildings, supply of equip-
ment by Indian Telephone Industries and cables by the Hindustan
Cables Ltd., etc. were beyond the control of the Department. Further |
initial targets were fixed on a very rough basis at the time of the
sanction of the project. However, the Department now took into
«<consideration all these factors so as to prepare more realistic
-estimates.

The Committee enquired as to the steps taken by the Department
‘regarding delay in the receipt of equipment. It was explained that
'the automatic equipment consisted of thousands of parts and the
necessary co-ordination for the supply of these parts was done by the
Indian Telephone Industries. The Department was having regular
-discussions with the Indian Telephone Industries to improve the posi-
tion in this regard. As a result, it was expected that the time taken
for the supply of equipmant would be reduced from 18 months to
about 6 or 7 months.

The Committee view with concern the inordinate delays in the
‘execution of these projects. As the number of intending subscribers
on the waiting list is much more than the available projected capacity,
such delays in the completion of projects result in the loss of potential
revenwe. While the Committee note the difficulties experienced in
the timely execution of the psejects they would like to stress the
need for closer linison with the suppliers of cables and other equip-
ments with a view to ensure timely receipt of materials. The Com-
‘mittee desire that the Department should look into the reasons for
delays in the completion of the projects mentioned in the Audit para
and take sultable steps to remove the various bottlenecks and to ex-
pedite their completion.
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The Committee also feel that with better planning and co-ordin--
ation taking into account the time likely to be required for the com-
pletion of different stages of such projects it should be possible for-
the Department to be more realistic in their targets in future.

Stores Balances—para. 14, pages 16-17.

20. The limit of ‘General Stores’ is fixed every year in accordance
with a formula devised in 1954. The limit fixed for 1959-60 and
1960-61 was Rs. 5 crores. It was raised to Rs. 7-25 crores in 1961-62
in consultation with the Ministry of Finance (Communications). The
actual closing balance of ‘General Stores’ at the end of 1961-62.
(Rs. 4.13 crores) was much below the prescribed limit.

The limits for ‘Workshops Stores’ were fixed ad hoc on the basis-
of the production targets. The question of evolving a revised.
formula for fixing more realistic limits was under consideration of
the Department.

In evidence, the representative of the Department stated that a
review of the formula for General Stores was made and it was found
that it was still valid. The reason for the closing balance of the
General Stores being lower than the authorised limit was that there
was delay in the receipt of stores against orders already placed. At
the end of March, 1962 supplies to the extent of Rs. 10 crores were-
outstanding against orders placed earlier than 30th September, 1961.
Further due to increasing demand the issues from stock had been
more than the supplies received and therefore it had not been possible-
to build up stocks. The Committee were also informed that the clos--
ing balance had been fixed taking into account the annual require-
ments and the period necessary for procurement.

As regards ‘Workshop Stores’, it was stated that a formula for
fixing the limits for these stores had been evolved and the Accountant’
General had agreed to it. The formula had, however, not yet been
finally approved.

The Committee agree that there should be adeguate stocks to
minimise delays in the issue of stores for works. The fact that-
stocks have not bheen built up to the extent neeessary would go to
show that either the rvarnrement time envisaged in the formula is
unrealistic or procurement action is delayed. The Committee, there-
fore, consider that it would be advisable that the position is examined’
from this point of view so that the stocking formula and the action
for procurement are both placed on a realistic footing. In this con-
nection the Committee suggest that the P. & T. Bodrd should ascer--
tain the procedures followed by the Railway Board and the D.G.S.&D:.
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State of Balances under sub-suspense heads of Stores Suspense
Accounts—para. 15, pages 17-18.

21. The total balances outstanding under the sub-suspense heads.
of the stores suspense account at the end of the year 1961-62 was
Rs. 34:81 lakhs. These represent (i) value of stores purchased and
brought on to stock in respect of which payments have not been made
or have not yet been brought to account and vice versa (ii) value-
of stores sold but not realised and vice versa and (iii) stores-in-transit
not acknowledged by the receiving units. The outstandings at the
end of the year 1961-62 were heavier than those of the previous year
(Rs. 15°67 lakhs). Some of the items relate to the period as far back
as 1948-49.

The Member (Finance) P. & T. Board admitted in evidence that
the position regarding clearance of balances under sub-suspense heads
was very unsatisfactory. A part-time Committee had, therefore, re-
cently been appointed under the Chairmanship of the Chief Controller
of Telegraph Stores for two months in the first instance. The terms
of reference of the Committee were to clear the outstandings, to
investigate into the reasons for accumulation of these balances and to-
suggest remedial measures in this regard.

The Committee enquired about the reasons for the delay in the
clearance of balances outstanding since 1948-49 especially the balances
under ‘Stores-in-transit’. It was explained that it was mainly due to
difficulty in linking the debits with the corresponding credits of the
receipt vouchers. Asked whether there was no time limit fixed for
clearing the entries regarding ‘stores-in-transit’ the witness stated’
that ordinarily such entries should be cleared within three months.

The Committee were also informed that the total number of items
outstanding under various sub-suspense heads had come down from
27,996 on 31st March, 1962 to 15,690 on 28th February, 1963.

The Committee regret to note that despite their repeated com-
ments the position regarding the clearance of balances under sub-
suspense heads had remained unsatisfactory. They feel particularly
concerned at the old outstandings some of which had been pending
clearance since 1948-49. In particular, they are perturbed at the old
outstandings under the head ‘Stores-in-transit’. While the Com-
mittee note that the amount outstanding under this head has been
reduced from Rs. 50-46 lakhs (10,575 items) as on 31st March, 1962
to Rs. 547 l.akhs (4,730 items) on 28th February, 1963*, they cannot

*Note not printed.
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overlook the failure to link the issues with acknowledgements and
to investigate the unlinked issues for years. The Committee feel
that such a state of affairs is fraught with great risks. The same
observations arise in respect of outstandings under othcr sub-suspense
heads as well. The Committee desire that investigation and liquid-
ation of these arrears should be undertaken on an urgent basis and
completed within a time limit. They suggest that this task may be
assigned to an officer on whele time basis as a departmental com-
mittee of officers with other duties appears to be unsuitable for speedy
results. Steps should also be taken by the Department to ensure
that the instructions issued by them are strictly followed by all con-
ce xed to aveid accumulation of arrears in future.

Surplus Stores—paiu. 16—puage 18.

22. With effect from April, 1959 the procedure for examination and
-disposal of surplus stores was revised bv the Department. As on
14th March, 1963 the position was that against 36 lists (value Rs, 14:20
‘lakhs) reviewed by the Surplus Stores Committee between April,
1959 and December, 1961, sanction for disposal was accorded in 14
-cases (value Rs. 1:31 lakhs) between January 1960, and December
1962 and disposal action had been taken through D.G.S.&D. in 5
-cases between January, 1962 and March, 1963.

Apart from the stores actually declared as surplus, stores worth
-over Rs. 22 lakhs had been in stock for long periods without any issue,
as indicated below:—

In stock without issue for more than

- et e ---——— Total
| | |
3 years 4 years 5 years

(In lakhs

of rupees)
-General Stores . . . 279 1:92 3°24 7:95
Workshop Stores . . 433 2-86 7-38 14°57
ToTtAL . . .7 12 4-78 10-62 - 22:52

The representative of the Department stated in evidence that de-

spite issue of instructions in 1957 for expediting the disposal of surplus
stores the progress in their disposal had been insignificant. There-
fore, certain further instructions were issued in August-September,
1962 in consultation with the Ministry of Finance and Audit delegat-
ing further authority to the Circle and the Divisional Offices regard-
ing examination and disposal of unserviceable stores. The question
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of further simplification of the procedure in this regard in accordance
with the directions of the Ministry of Finance was under consider-
ation.

The Committee view with concern the slow progress in survey and
sanctioning the disposal of surplus stores and their actual disposaL
As the stores have been lying in stock for long, the delay in their
disposal is likely to result in avoidable loss to Government due to
attendant risk of their deterioration, besides expenditure on their
care and custody and interest on capital unnecessarily locked up.
‘They, therefore, desire that the matter should receive serious atten-
tion of the Department and the disposal of unserviceable stores should
be expedited.

Losses of Stores—para. 17(b)—page 19.

23. The total number of cases of losses of stores which occurred
or were detected during 196182 was 5,801 involving and amount of
Rs. 1508 lakhs. It will be seen from the table given below that
the position had deteriorated during 1961-62 both in regard to the
number of cases of losses and the amount involved.

No. of Amount No. of Amount
. cases of (in lakhs copper  involved

Year losses of of Rupees) wire in copper
stores theft wire
theft
(in lakhs
of rupees)
19§9-60 . . . . 5,898 13:32 5.528 10-65
1960-61 . . . . 5,462 12-08 4,967 9-SI
1961-62 . . . . 5,80rI 15-08 5,376 1219

In a note furnished by the D.G. P.&T. in pursuance of the recom-
mendations of the Committee in para. 21 of their 2nd Report (1962-
63) it had been stated that the following measures had been taken to
reduce cases of loss due to theft of copper wire:—

(a) Increased vigilance and co-operation between P, & T. Direc-
torate and State Governments. '
(b) More extensive use of Electronic Fault locators, and

(c) Replacement of copper wire by copper-weld wire in affected
sections.

It had also been stated that approximately 1400 miles of copper
wire had been replaced by the copper weld wire. Approximately 50
Electronic Fault locators were already in use and another 30 Fault
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locators would be deployed on receipt from Indian Telephone In-
dustries. The Heads of Circles had also been enjoined upon to im-
press on the State Government that full use of the provisions of the
Telegraph Wires (Unlawful Possession). Act, 1950 and the Defence
of India Rules should be made in prosecutions connected with copper
wire thefts.

The Committee view with concern the heavy incidence of losses
due to theft of copper wire. They would watch the results of the
measures adopted by the Department through future Audit Reports.



III
WORKSHOPS

General Working of the P. and T. Workshops—para 18—page 20

24, Certain data regarding the working of the three P. & T. work-
shops during 1961-62 and the two preceding years are given below:

" (Value in lakhs of rup es)

Alipore Jabalpur Bombay

Y :ars 195950 195261 1951-62 19 9-60 1960-61 1961-62 1959-60 19€0-61 1961-62

1. Total
Outlay 710r.92 136 07 138.84 88.54 103.70 II11.05 §5.19 60.73 67.87

2. Toral
Produc- .
tion 100 71 129.18 135 14 85 70 98.55 115 28 49.38 §8.08 7o.1¥

3. Percent-
age of
overheads
to Pro-
duction 42 36 37 30 30 27 64 63 54

4. Percent-
age of
dircct
labour to
the Pro-
du:tion 19 17 18 12 I 10 29 20 18

The Committee had recommended in paragraph 39 of their Twenty
Second Report (Second Lok Sabha) that early and effective - steps
might be taken for the modernisation of the workshops to increase
their production with a view to bringing down the high over-heads.
The gradual increase in production with reduced percentage of over-
heads to production as shown by the comparative statement given
above was stated to be the result of the steps taken by the Depart-
ment in this direction. To step up production, the introduction of
incentive schemes in some of the shops in the three workshops had
been approved by Government in May, 1962.

In evidence, the Committee were informed that the Incentive
Scheme which was introduced in June-August, 1962 did not prove
successful as it did not provide sufficient incentive to workers to put
in extra work. Therefore, in order to make it more attractive it had

23
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been revised from May, 1963. Under the revised scheme a worker
would earn 35% extra for a 50% increase over the basic output,
whereas the corresponding extra earnings under the previous scheme
was 10 to 129,

The Committee were also informed that the standard (basic) out-
put had been fixed on the basis of the actual output in the past. But
the actual output (and therefore the basic output) per worker was
very much lower than it should be. As an instance, in Alipore
workshop the output of each worker was only 409, of what he was
capable of doing. In Bombay workshop the output was about 509,

The Committee feel concerned to note the enormous waste of man-
power in these workshops due to low productivity of labour. They
recommend that Government should keep the working of these work-
shops under a close review so as to see that the incentives offered
do actually achieve increases in productivity by taking all necessary
steps. They would like to watch the achievements in this regard
through future Audit Reports,

The Committee enquired as to the reasons for the increase in the
percentage of direct labour and overheads in Alipore workshops dur-
ing 1961-62 as compared with the previous year in spite of increase
in production. The representative of the Department promised to
furnish the information later on. This is, however, still awaited.
The figures of production given in para 24 above in terms merely of
money value do not give a complete picture about the real increase
in production. In order to have a better idea in this respect the Com-
mittee called for a note regarding the quantitative increase in the
manufacture of principal items of production in these workshops.
This note is still awaited. The Committee disapprove of such
delays in furnishing the information called for by the Committee and
desire that it should be expedited.

Staff—para 19—page—20

25. An expert committee, set up by Government in September
1953 to examine the classification of industrial workers into highly
skilled, skilled, semi-skilled and unskilled workers, recommended in
February/July, 1954 the ratios of the different categories of workers
in certain shops. In 1955, a Central Trade Test Board was also con-
stituted by Government to fix similar ratios for all other shops. The
Board submitted its recommendations in December, 1956. The fix-
ation of strength was not done on the basis of these recommendations,
but similar Boards were constituted in 1957, 1958, 1959-60 and 1961-62.
It was finally decided in April, 1962 to abolish the system of having a
Central Trade Test Board, as by this time, the task was considered as
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a near impossible one for the reason that the items to be manufac-
tured in the workshops changed from time to time and did not have:
any relation with the production of the previous year. It was also.
decided that the General Manager should be authorised to form local
trade test boards for recruitment and promotion and that check on
the strength of workers should be exercised by the General Manager,
Posts and Telegraphs Workshops, annually through scrutiny of labour
bookings on work orders and idle labour booking.

In evidence, the representative of the Department stated that as.
the Central Trade Test Board had to examine all the three workshops
there was considerable time lag between the examination of a work-
shop and the submission of the Report by the Board. As the items.
to be manufactured in the workshops changed from time to time, the
standards fixed by the Boards on the basis of previous year’s pro-
duction could not be implemented under the changed circumstances.
Therefore, local trade test boards for each workshop were considered
more useful. No extira expenditure was incurred on the constitution
of the local Test Boards as these were composed of departmental
officers.

The Committee regret to note that without examining the feasi-
bility of implementing the recommendations of the Central Trade
Test Board constituted in 1955 similar Boards were constituted in
subsequent years also. It is surprising that it sheuld have taken the

"'Department about six years to find out that the Central Trade Test
Boards were not suitable for the purpose of fixing the strength of the
staff. This, the Committee regret to point out, resulted in infructu-
ous expenditure of Rs. 17,000 apart from the pay and allowances of
the departmental officers appointed as Chairmen of the Boards from
time to time.

Loss on estimates—para 20—page—21

26. Finished manufactured articles are generally issued from the
workshops as and when they are ready, at estimated rates, the diffe-
rence between the estimated and the actual cost of manufacture being
charged off to revenue as loss or gain after the work orders (i.e. the
accounts) are closed. Out of 6887 work orders closed during 1961-62,
3509 showed losses (Rs. 20-79 lakhs) and 3,332 gains (Rs. 13:05 lakhs)
as compared with the estimates. The variations from estimates were
between 10 and 25 per cent in 1,571 cases (Rs. 3:60 lakhs), between
25 and 50 per cent in 489 cases (Rs. 2'40 lakhs) and more than 50 per-
cent in 213 cases (Rs. 1'21 lakhs).
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The variations have been attributed mainly to (i) rate revision
.and wrong valuation in estimates and stores vouchers; (ii)
adoption of improved methods of production; (iii) variation in on-
cost as a result of rate variation in labour and (iv) inadequate or
-excess provision in the standard schedule for labour and material.

In evidence, the Committee were informed that some industrial
engineers had been appointed to draw up standard schedules of labour
.and material for various processes on a scientific basis based on time
and motion study. The work was expected to be completed in about
-One year.

The Committee regret to note the wide fluctuations between the
-estimated and the actual cost of manufacture. They would like to
-emphasise the necessity of having reasonably correct estimates for
various works for the purpose of control over the actual cost. An
analysis of the reasons for the varistions between the actuals and
.estimates could help the administration in eliminafing the wastage
at various stages of production. The Committee trust that conse-
quent upon the fixation of standard schedules for labour and material
the estimates would be more realistic in future.

Work Orders—para 21—pages 21-22

27. In March, 1957, the Posts and Telegraphs Workshops Board
prescribed time limits of 6 and 9 months from the date of their open-
ing for the closure of work orders relating to the stores items and
instruments items respectively. Out of the total number of 7,352 work
orders closed during 1961-62, these time limits could not be adhered to
in 2,929 cases (about 40 per cent) while 1,524 work orders where the
time-limits had been exceeded were still to be closed on the 3lst
March, 1962. The extent of delay was as indicated below:

Number of work orders closed dur- Number of
ing 1961-62 after the prescribed work orders

period, but outstand-
ingon
31-3-62
Workshops e e e e e
Within 6 Between 6  After more
months of  months and than 12
the pres- 12 months months
cribed date of the
prescribed
date
Alipore . . 496 280 278 1,068
Jabalpur . . 222 80 53 83
Bombay . . 724 327 469

373
ToraL . 1,442 687 800 1,524
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Out of the 1,524 work orders outstanding on the 31st March, 1962,
166 related to 1959-60 and earlier years. The delay in closure of work
orders had been attributed mainly to non-availability of raw materials
in time, discrepancy in labour beoking, priority. to other jobs in hand,
wrong valuation of stores and technical and other difficulties conneect-
ed with the operation.

The Committee were informed that as against 1524 work orders
outstanding on 31st March, 1962 the number of outstanding work
orders in March, 1963 was only 364. It was stated that there had
been improvement in the position in this regard as compared to the
earlier years and every effort was being made by the Department to
close the work orders expeditiously.

While the Committee note the improvement in the position regard-
ing the closure of work orders, they feel concerned that five to six
years’ delay should have occurred in closing some -of the work orders.
They suggest that a periodical review of the unclosed work orders
should be undertaken by the managements, in order to avoid such
delays in future.

Uneconomic manufacture in Departmental Workshops—para 22—
Pages 22-23

28. On reviewing some instances of uneconomic manufacture in
the Departmental Workshops, the Public Accounts Committee (1961-
62) urged that the policy of Government in regard to items of stores to
be manufactured in Posts and Telegraphs Workshops should be clear-
ly laid down [vide para 26 of their 38th Report (2nd Lok Sabha)].
An informal Committee was constituted by the Department in Octo-
ber, 1961 to go into the question and to suggest, inter alia, the ways
and means of procurement of stores from outside sources, whenever
this was found to be economical and practicable. That Committee
submitted its report in November, 1962, and it was under considera-
tion of the Department.

Meanwhile, manufacture of articles departmentally at unecono-
mic rates continued during 1961-62. The tost of manufacture of some
items e.g. heat coils, protected cable terminals and sockets was nearly
double the cost at which such stores could be obtained from the
market.

It was stated ‘by the Department in October, 1962 that the manu-
facture of heat coils had since been discontinued. The Protected
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Cable Terminals, which had become obsolete, were being manufactur-
ed for the time being in order to use up the components and to pro-
vide facilities till a new design was evolved. As regards sockets, it
had been decided to continue manufacture on a smaller scale to act
as a control on open market prices.

In addition to the above, certain items of stores required for con-
sumption in the Alipore Workshops were manufactured during 1961-
62 at rates higher than those at which these were obtained from the
market, resulting in an extra expenditure of Rs. 24,000.

In the Bombay Telephone Workshops, Mild Steel Screws of
various types were manufactured during 1961-62 at a total cost of
Rs. 85,231. This entailed an extra expenditure of about Rs. 64,000 as
compared with the rates quoted by the Indian Telephone Industries.

The representative of the Department stated in evidence that the
department was analysing the causes of differences in the cost of
manufacture and the market price of the items whose cost of manu-
facture was high. The manufacture of such items was also generally
stopped if the cost of production was higher than the market price.
However, manufacture of some items was continued to meet urgent
demands. The manufacture of protected cable terminals of the type
mentioned in the audit para had accordingly been stopped and manu-
facture of another type undertaken.

As regards high cost of manufacture of Mild Steel Screws in Bom-
bay Telephone Workshop, it was stated that the outturn of the type
of machine used in the Workshops was much less than that in use in
the Indian Telephone Industries. The manufacture of this item had,
however, also been stopped.

It was also stated in extenuation, that in the case of some of the
items the cost of manufacture at the Workshops was also lower than
the cost of manufacture in the private sector. The Committee desir-
ed to be furnished with a note indicating the cost of manufacture of
such items and their market price. This, however, is still awaited.

The Committee inquired about the action taken on the recom-
mendations of the informal Committee constituted by the Depart-
ment in October, 1961. They were informed that the main recom-
mendations of the Committee were as follows:

(1) A second switching factory should be set up early so that more
equipment is available at least during the Fourth Plan.

(2) Similarly a second cable factory should be established quickly.
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(3) The production of teleprinters at Hindustan Teleprinters
should be stepped up.

(4) Basic components for the manual equipment should be manu-
factured at Bombay. For this to be done on a proper basis, the factory
should be shifted to the new site and suitable modern plant and
machinery installed.

(5) Existing plant for manufacture of tubes at Jabalpur should
be replaced by a modern one for manufacture of welded type tubes:

(6) A new plant for manufacture of special telegraph quality iron
wire should be set up.

The Committee also recommended the principal items of stores

and equipment to be manufactured in each of the departmental work-
shops.

It was stated by the witness that necessary steps were being taken
to implement the various recommendations of the Committee.

Referring to recommendation No. (6) of the Departmental Com-
mittee regarding setting up of the plant for the manufacture of
special telegraph quality iron wire, the Committee enquired whether
this type of wire could not be obtained from the market. It was
admitted that there was existing capacity both in the private and the
public sector to undertake the manufacture of the required type of
wire. But although the department had placed orders with some
firms through the D.G.S. & D. for the supply of wire the supplies had
not been adequate. The reason, perhaps, was that the production of
special type of steel required for the purpose was limited. But in-
spite of the release to the manufacturers of the Steel billets and zinc
for galvanising the wire the supplies of wire had not been adequate.
The witness, however, agreed that in case the private sector was
able to meet the demands of the department, the department should
not take up the manufacture of this item.

The Committee would like to emphasise the desirability of exa-
mining the existing capacity both in the private sector and public
sector before undertaking the manufacture of any new item. It
would obviously be better if the workshops concentrated on items
which were not available economically from the market. Such a co-
ordinated plan would not only increase production but also result in
economy.

29. Explaining the reasons for the unsatisfactory working of the
Workshops, the Chairman, P & T Board, stated in extenuation that
originally these Workshops were designed as repairing centres for
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equipment which was largely imported. He further added that with
the growing emphasis on indigenous production steps had been taken
to expand and modernise these Workshops. But because of limited
resources at the disposal of the Department it would take some
years before these could be converted into modern factories. It was,
however, admitted that the Workshops, as they existed, left a great
deal to be desired.

" While the Committee note the financial difficulties in accelerating
the pace of modernisation they cannot overlook the fact that, as stated
in para 24 above, according to the Department’s own admission the
performance of labour in the Workshops even under existing condi-
tions is below 509, of its capacity. They are, therefore, not surprised
over the high cost of production of various items as compared to their
market price. This emphasises the urgent need to streamline the
working of these Workshops. The Committee would, therefore, like
the P&T Board to take suitable measures to improve the working of
the Workshops and operate them on sound Commercial lines instead
of merely waiting for their expansion and modernisation,

Idle Machinery—para 24, pages 23-24

30. There were cases of purchase or acquisition of machinery
which had remained unutilised for a long time.

Sub-para (a)—Rivet making machine

A machine for manufacturing rivets was purchased for the Jabal-
pur Workshops and installed in 1945 at a cost of Rs. 56,724. This had
not been brought into use, as rivets were available in the open
market at a competitive price and as the raw material, viz., annealed
‘mild steel wire of close tolerance, for making the rivets was not readi-
ly available. The Jabalpur Workshops had been conducting experi-
ments with scrap iron wire available with it, but wire of the required
specification was yet to be obtained,

In evidence the Committee were informed that experiments made
with scrap galvanised wire had successfully established that the
material was suitable for manufacturing rivets and the cost of médnu-
facture would not be higher than the market price. It had therefore
been decided to utilise the machine. It was, however, admitted by
the witness that before purchasing the machine, the availablity ef
rivets in the market should have been examined.

It is apparent that the machine had been purchased by the Depart-
ment without adequate justification. The Committee trust that the
machine will now be utilised fully.
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Sub-para (b)—Shearing machine

31. This machine (costing Rs. 24,000) required for the manufacture
of tubes was transferred to the Jabalpur Workshops from Calcutta
in 1846. This was installed after eleven years in March, 1957 at &
cost of Rs. 2,100 and had not so far been put to any use..

The representative of the Department admitted that the machine
should not have been transferred from Calcutta to Jabalpur as the
two machines already existing at Jabalpur were sufficient to meet the
existing requirements.

Asked why the machine could not be transferred to some other
Government factory, the witness stated that the necessary enquiries
would be made in this regard.

The Committee observe that due to lack of correct assessment of
the needs of the department not only the machine remained unutilised
for long but also the expenditure incurred on its transfer from Cal-
cutta to Jabalpur Workshops and on its installation proved infructu-
ous.

The Committee also regret to note the delay in the utilisation/
disposal of the machine and desire that an early decision in the matter
be taken.

Sub-para (c) —éMoulding machine

32. It was noticed in 1962 that a moulding machine (cost
Rs. 11,908) for the production of switch board plugs etc. had been
incorrectly taken to stock in 1953 as an item of stores instead of under
‘plant and machinery’ and had been lying idle for the last nine
years.

It was explained to the Committee that the machine was not
purchased but was manufactured by the Manager of the Bombay
Workshops himself on his own initiative. However, it was found that
the design was not suitable for the intended purpose and it was diffi-
cult to operate the machine. It was also contended that the manager
had been successful in establishing that this type of machine could be
used successfully for some other purpose. The Department was now
examining whether the machine could be utilised in some other way
or it should be disposed of. ‘

While the Committee would welcome encouragement being given
to making of innovations for improving of techniques of production,
they feel that such efforts should be channelised through properly
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equipped research and development sections after proper design stu-
dies. Unauthorised and ill directed effort made by the Manager in
this. case has obviously resulted in waste. The Committee also
observe that this is another case where there had been undue delay
in taking a decision about the utilisation/disposal of machine which
had remained idle for the last nine years. They desire that an early
decision should be taken in this regard also.

Sub-para (d)—Weigh bridge—page 24

'33. A project for the installation of a 10-ton Weigh Bridge in the
Madras Store Depot was sanctioned in April, 1958 at a cost of
Rs. 13,500. The Weigh Bridge (cost Rs. 9,734) was received by Jan-
uary, 1959, but had not been installed till October, 1962 pending finali-
sation of its location in the Store Depot compound, where construc-
tion of building, roads, etc. was also to be undertaken.

It had been stated by the Department in November, 1862 that the
question of selecting the location of the Weigh Bridge could not be
finalised earlier as the question of acquisition of the rented land on
which the Store Depot was located was under consideration and the
acquisition was finalised in October, 1961.

It was explained in evidence that there was some dispute about
the amount to be paid for the land transferred by the Rehabilitation
Department. Contrary to expectations prolonged correspondence had
to be undertaken with the Ministry of Rehabilitation. However, as
a result of negotiations it had been possible to get the amount reduced
by about Rs. 1 lakh., The land had now been acquired and the weigh-
bridge installed.

In the opinion of the Committee wi.h proper planning and co-
ordination the inordinate delay in acquiring the land and in the

installation of the weigh-bridge could have been avoided to a great
extent.

Undue delay in disposal of stores—para 25(b)—page 24

34. Manufacturer’s brass labels (18665 numbers) valued at
Rs. 50,000 to be affixed on the field telephones had been lying in stock
for over 12 years. These stores were recommended by the Surplus
Stores Committee in October, 1961 to be scrapped and disposed of.
The sanction of the Posts and Telegraphs Workshops Board for the
disposal of the stores was still awaited.

The Committee were informed that the labels had been obtained
from the Defence Segregated Surplus Stores. However, these could
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not be utilised as there were some letterings over them, which were
not checked at the time of their purchase. Sanction had now been
issued for their disposal. The witness, however, regretted the delay
in sanctioning the disposal of these stores.

The Committee observe that this is another instance where the
stores had been purchased without due examination of their utility to
the Department. The Committee trust that the Department will be
more careful in future. The Committee regret to note that even
though the stores were recommended for disposal in October, 1961,
they have not yet been disposed of. In this connection, the Con-
mittee would also invite attention to para 22 of this Report.

Loss of ferrous scraps in a workshop—para 26—page 24

35. The annual stock verification in a workshop conducted by the
Department in July, 1958 disclosed a shortage of about 83 tons of fer-
rous scraps valued at Rs. 28,000 representing cut-pieces recovered in
the manufacturing processes. In this connection, it was alleged that
a firm to whom certain ferrous scrap (667 tons) had been sold by
auction in November, 1957 removed 475 tons from the workshops
premises by actual weighment, between December, 1957 and January
1958, but in regard to the balance, they were allowed to remove the
scrap without weighment and in doing so, they removed an excess
quantity. (73 tons as estimated by the special police establishment).
The matter was still under investigation and the departmental action
was yet to be finalised.

Explaining the reasons for the delay in taking action against the
delinquent officials, the representative of the Department stated that
after the shortage came to notice in July, 1958, preliminary enquiries
were made regarding the reasons for the shortage. Thereafter first
complaint was made to the local police in December, 1958 and the
matter was also referred to the Special Police Establishment in
March, 1959. Their report was received in March, 1960, recommend-
ing departmental action against a few officials of the Jabalpur Work-
shops whose negligence contributed to the loss. Thereafter a depart-
mental enquiry was ordered against a Gazetted Officer and five
non-gazetted officers. The enquiry against the gazetted offi-
cer had been completed about 2-3 months back but no decision
had yet been taken on the report of the enquiry. The enquiry against
other officials was still pending. As each official was working under
a separate controlling authority and each of them wanted all the sets
of documents for his personal perusal and the documents had to be
sent from one place to another, there had been delay in finalising the
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enquiry. The Committee were also informed that the officials involv-
ed had been transferred to another place and the promotions due to
some of them had been withheld.

It was also stated by the representative of the Department that the
firm which was suspected of being involved in this case had been
blacklisted and the matter had also been taken up with the Ministry
of Law for examining whether a suit could be filed against the firm.

The Committee have repeatedly urged that the  departmental
action against the delinquent officials should be prompt and adequate
if it was to serve the desired purpose. They desire that the depart-
mental action should now be finalised expeditiously and a report sub-
mitted to them at the earliest. The Committee would also like to be
informed of further action, if any, taken against the firm.
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DEFALCATIONS, LOSS OF PUBLIC MONEY—OTHER TOPICS
OF INTEREST

Defalcations or loss of public money—para 27, page 25

36. The number of cases of defalcations or losses of public money
which came to light during 1961-62 was 1332 involving an amount of
Rs. 12-11 lakhs. The total amount involved in these cases during the
year was the heaviest so far recorded. The increase was more mark-
ed in the Savings Bank Branch. As in the past the employees of the
department were responsible for the bulk of these losses (599).

The Audit Report disclosed some of the cases of losses in the Sav-
ings Bank etc. involving heavy amounts. As a deterrent to the frau-
dulent practice of not crediting Savings Bank deposits in the Gov-
ernment accounts, the question of issue of receipts for Savings Bank
deposits was examined by the Department and it was decided that the
system might be tried at some selected post offices in the first instance.

In evidence, the Committee were informed that the procedure for
the issue of receipt for Savings Bank deposits in three Head Post
Offices had been finalised in consultation with the Accountant
General. However, its practical working would have to be watched.
It was also stated in evidence that the system of internal check and
local control accounts had been introduced in 116 out of 317 head post
offices in all. It was intended to extend this system to the remaining
head post offices by the 1st April, 1964. With the introduction of
these checks it was expected that there would be more control over
the savings bank accounts and frauds would be detected much earlier.

In a note submitted to the Committee (Appendix V) pursuant to
action taken on their recommendation in para 30 of 2nd Report
(1962-63) it had been stated that suitable instructions for exercising
proper supervision over the work of the post offices had been issued
to all heads of Postal Circles. 100 additional posts of Inspectors of
Post Offices had also been sanctioned in December, 1962, for carrying
out Second Inspection in more post offices. The Heads of circles had
also been instructed on 14th December, 1962 that the programme for
second Inspection should be drawn up and communicated to all
inspecting officers confidentially. Several other measures are also
reported tq have been taken to reduce the incidence of such frauds.

The Committee would like to watch the practical effect of the
adoption of various measures through future Audit Reports.

35
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Expenditure in the publication of a journal—para 31, page 26.

37. The publication of the journal “Dak-Tar” was sanctioned by
Government in 1954 at a cost not exceeding Rs. 8,000 for twelve con-
secutive monthly issues. It was then stated by the Department that
the journal would become self-supporting in the course of two years.
However, even six years after the start of the journal the excess of
expenditure over income during 1961-62 was Rs. 26,679.

A large number of copies (26,717) out of the total of 79,550 copies
printed i.e. about 34 per cent, remained surplus to requirements. In
respect of 4460 copies, the accounts remained to be settled with the
agents and 7526 had been issued as complimentary.

In evidence the representative of the Department stated that the
original estimates were grossly under-estimated as detailed esti-
mates of various items of expenditure had not been prepared. Salary
of the editor alone came to about Rs. 7,000 in the first year. How-
ever, the sanction for the expenditure was issued every year in con-
sultation with the associated Finance.

The Committee were also informed that in the year 1961-62 con-
crete steps were taken to bring down the establishment cost as well
as the cost of printing and paper. The establishment was reduced
by one L.D.C. and one Steno-typist resulting in a saving of Rs. 2490.
Similarly by using inferior quality of paper a sum of Rs. 650 was
spent less than would have been the case if the usual art paper had
been used.

Explaining the object of the publication of the journal the witness
stated that the journal had a P.&T. bias and its object was to spread
esprit de corps amongst the staff as in the case of other commercial
organisations and to bring the administration nearer to the employees
who were working in far flung corners of the country. It also pro-
vided the staff an opportunity to give expression to their literary
talents in their own journal. ’

As regards settlement of accounts with the agents, the witness
stated that these agents were departmental officials who had been
sent copies in advance for sale to the P.&T. employees. The num-
ber of copies with the agents had come down from 4460 to 3126. In-
structions had also been issued to all Post Master Generals and Gene-
ral Managers of Telephones to ensure that accounts were settled with
the agents expeditiously.
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The Committee regret to note that the Finance Ministry should
have accepted the estumated cost of Rs. 8,000 per year without any
supporting data and should have year after year acquiesed in the
extra expenditure ex-post-facto In view of limited objective of the
journal the Committee feel that the deficit incurred on its publication
was on the high side. It is regrettable that such a large number of
surplus copies (26,717, out of 79,550 in all or 34 per cent) should have
been printed during 1956-57 to 1961-62 resulting in avoidable waste.
They observe that even during 1962-63 the average number of copies
sold was 720 as against 1300 copies printed every month. The Com-
mittee also feel that distribution of 7,526 copies as complementary
during 1956-57 to 1961-62 as against the total sale of 40,643 copies dur-
ing that period was excessive. They desire that efforts should be
made to reduce the number of such copies to the barest minimum.
The Committee urge that steps should be taken to reduce the cost of
publications of the journal with a view to making it pay its way.

In this connection, the Committee would like the Ministry of Fin-
ance to examine the general question of the publication of such de-
partmental journals with a view to effecting economies by (a) com-
bining two or more such publications (b) decreasing their frequencies
and (c¢) if they are to continue separately, every effort should be made
to make them self-supporting.

Participation in the Indian Industries Fair, 1961—para 35, page 29

38. The Department participated in the Indian Industries Fair,
1961. A total expenditure of Rs. 4'73 lakhs was incurred in this con-
nection consisting of a sum of Rs. 1:84 lakhs for the construction of
the Posts & Telegraphs Pavilion in the Fair and its electrification and
decoration, Rs. 1-19 lakhs for the external and internal murals, models,
etc. and Rs. 1:70 lakhs for rent and other miscellaneous expenditure.

The building materials valued at Rs. 80,000 were dismantled after
the Fair was over and were sold out by public auction for Rs. 5,057
only, The external and internal murals, models etc. had been stored
after dismantlement in a rented building for which a proportionate
rent of Rs. 126 per month was being paid since February, 1962.

In evidence, the representative of the Department explained that
the main consideration for taking decision by the Government that
the P. & T. Department should participate in the Indian Industries
Fair, was to inform the Public about the services being rendered and
the new services proposed to be introduced by the Department. The
various items being manufactured in the P. & T. Workshops and the
items which were required by the Department and could be taken up
for manufacture by the private sector were also exhibited there.
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Asked whether the building could not be utilised for some other
purpose .instead of dismantling it and auctioning the material at a
very low price, it was explained that the place allotted to the Depart-
ment was required to be restored to its original condition within 15
days of the closure of the exhibition.

The Committee enquired the reasons for spending a large amount
for the external and internal murals, models, etc. It was contended
by the Chairman, P. & T. Board that the Department had to maintain
certain standards. Further these could be used for other exhibitions
also. The Committee were also informed that the murals etc. were
being transferred to the departmental training centres as a large
number of these exhibits were useful for training purposes.

In the opinion of the Committee the expenditure incurred on parti-
cipation in the Indian Industries Fair was unduly high. They feel
particularly concerned over the large amount (Rs. 1-19 lakhs) spent
on external and internal murals, models, etc. The Committee trust
that unless there be some commercial commodity to advertise, efforts
will be made by the Department to see that the expenditure incurred
in such cases is kept down as far as possible on future occasions of
this kind.

Disposal of outstanding Audit Objections and Inspection Reports—
paras 36-37, pages 29—32

39. The number of objections raised during 1960-61 and earlier
years and remaining unsettled at the end of August, 1962 was 43,096
covering an amount of Rs. 5:59 crores. Some of the objections date
back to periods from 1947-48 ahd include the following types of
defects:

Nature of irregularity Number Amount
(In lakhs of
rupees)

(a) Want of detailed bills (Rs. 2 lakhs),
non-submission of vouchers (Rs. 27
lakhs) and non-supply of relevant
information & other items (Rs. 308
lakhs) . . . .

33,137 337

(b) Expenditure incurr:d in excess of

sanctioned estimates . . . 2,150 110
(c) Execution of works without sanction-

ed estimates . . . . 1,102 32*
(d) Want of sanction to payments 2,081 65
(e) Want of sanction to establishment . 2,809 14
(f) Advances not being recovered or ad- ’

justed within prescribed periods . 1,817 I

*Repres:nts expeaditur: incurrd. Th: total estimated cost was not available.
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The total number of inspection reports on the Posts and Tele-
graphs Offices issued by the Audit Offices upto the 31st March, 1961
and the items of irregularities outstanding in the latter’s books at the
end of August, 1962 were 1,055 and 5,086 respectively. Some of these
objections date back to 1950-51.

In evidence, the Committee were informed that the number of
audit objections had come down from 43,096 to 21,324 on 1st June,
1963. The amount involved had also been reduced from Rs. 559
crores to Rs. 315 crores. Directions had been issued to the heads of
Circles impressing upon them the need to attend to audit objections
promptly and to see that such objections did not arise in future. The
matter was also proposed to be discussed at the next Post Master
General’s Conference which was to be held shortly.

The Committee were also informed that the Committee set up in
U.P., Delhi and Bihar to settle audit objections, had helped in settling
about 8000 audit objections. Four other similar committees had been
set up in Andhra Pradesh, Bombay, West Bengal and Central Circles.
In Circles, where the number of audit objection was not large, one
committee had been appointed for two Circles.

The Committee examined the P. & T. Board regarding the various
types of objections mentioned in the audit para. As regards non-
maintenance of detailed bills in respect of miscellaneous office expen-
diture and of vouchers [item (a)], the witness agreed that it was
a serious matter as in the absence of bills the actual details of pay-
ments and their propriety and the existence of the proper sanctions
for the expenditure could not be verified. He promised to bring this
fact to the notice of all the heads of circles at the next Post Master
General’s Conference. He, reported, however, that the amount
involved in respect of non-submission of vouchers had come down
from Rs. 27 lakhs to Rs. 16 lakhs.

As regards expenditure incurred in excess of sanctioned estimates
[item (b)] the Committee were informed that sanction for the esti-
mates had been issued in all the cases except in respect of Calcutta
Automatisation Project. It, was however, admitted that there had
been delay in sanctioning the estimates.

Regarding execution of works without sanctioned estimates [item
(c)] it was explained that in these cases although the projects had
been sanctioned there was delay in sanctioning the detailed estimates
for various components of the projects. The number of these works
had come down from 1102 to 554.
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The Committee inquired about the details of these works, e.g., the
main reasons in general for executing these works without sanctioned
estimates, the Circle-wise and year-wise break-up and the total
amount involved in these works, etc. Similar information was also
asked for in respect of audit objections relating to want of sanctions
to payments and want of sanctions to establishment [items (d) and
(e)]. The witnesses who did not have the information readily avail-
able, promised to submit notes later on. The Committee also desired
to be furnished with a statement showing the latest position regard-
ing the number of audit objections under various categories and the
amount involved therein. These notes are awaited. The Committee
expect that representatives of the Ministries appearing before them
should come well-briefed with information regarding the subjects
under discussion.

The Committee regret to note that despite their repeated com-
ments the number of outstanding audit objections continued to be
fairly large. They also note with concern the large number of objec-
tions arising for want of vouchers and sanctions of various kinds. In
the opinion of the Committee these indicate laxity of control which
should be seriously viewed by the Posts and Telegraphs Board. The
Committee observe that consideration of the objections in depart-
mental Committees set up in some circles had been useful in reducing
their number and that similar Committees were being formed in other
Circles. They would watch the improvements through future Audit
Reports.

The Committee could not obtain satisfactory explanation for the
inordinate delays in giving final replies to Audit in respect of irre-
gularities pointed out in the reports of inspection by Audit. The types
of irregularities reported indicate non-compliance with rules and
orders which could well have been avoided. Delays in rectification
of such irregularities as failure to obtain security deposits, non-
maintenance of stock registers of receipt books, insecure treasury
arrangements, are fraught with serious risks. The Committee were
informed in evidence that though general instructions were issued for
avoidance of such irregularities, a specific examination of the cases
reported had not been undertaken. The Committee feel that issue of
general instructions in such cases could hardly serve the intended
purpose. They desire that the Department should evolve a procedure
for reviewing the work of the particular offices in respect of which
objections involving contravention of rules and orders were compara-
tively large in number or occurred at frequent intervals.
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OUTSTANDING RECOMMENDATIONS

40. The Committee now proceed to deal with some of the more
important items outstanding from their previous Reports on Posts and
Telegraphs Accounts.

Replies received from the Posts and Telegraphs Directorate and
other Ministries/Departments concerned showing action taken or
proposed to be taken on the recommendations of the Committee con-
tained in Appendices I and IV to their Second Report (1962-63) have
been included in Part III of this Report. Notes, etc. indicating action
taken have been received in 55 out of 63 items in all. Only in the
following cases notes are awaited:

S. Nos. 2, 23 and 25 of Appendix I.
S. Nos. 2, 3, 16, 24 and 32 of Appendix IV.

While the Committee are happy to observe that there had been
some improvement in submitting notes pursuant to ‘action-taken’ on
the recommendations of the Committee as compared with the earlier
years, they trust that every effort will be made in future by the De-
partment to furnish these notes within the time-schedule laid down
for the purpose.

41. From the notes submitted by the Department the Committee
observe that in respect of items at S. Nos. 1, 20 and 33 of Appendix
I to Second Report, the cases were sub-judice or under arbitration.
The Committee would like to be informed of the final outcome of
these cases.

Excessive expenditure on Conveyance of goods by bullock carts—
Paras 52—54 of 38th Report (1961-62)

42. In para 54 of their 38th Report, the Public Accounts Commit-
tee dealt with a case in which subsequent to a change in the basis
for inviting tenders there had been an extra expenditure of Rs. 13,000
due to failure of the Circle authorities to notice the glaring increase
in the rates of carriage of mails quoted by an existing contractor
under a different name. The Committee had observed that the fact
that the increased rate was in force for a period of about a year with-
out its being detected was indicative of scant regard paid to the fin-
ancial interest of Government by the circle authorities. The Com-
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mittee desired to be informed of the action taken against the official
responsible for this lapse.

In a note submitted to the Committee (Appendix VI) it had been
stated that the officer who had initially accepted the tender and who
could be held to be mainly responsible for the irregularity expired
on 4th April, 1962. Hence, no action could be taken against him. One
officer was administered with a warning to be more careful in future.

The Committee regret to observe that this is an instance where
departmental action was initiated only after the Committee had made
their recommendation. When the over-payment was noticed by the
Department in June 1959, the Department should have initiated action
to fix responsibility immediately thereafter. Unfortunately, there
was delay in initiating action even after the case was included in the
Audit Report (1961). The Committee have repeatedly exhorted
departments to initiate prompt action against delinquent officials if
it is to serve the desired purpose. They trust that the Departments
will in such cases be more prompt in future.

Delay in installation of boilers—para 27 of Second Report (1962-63)

43. In this case there had been a delay of over 15 years in bringing
two boilers into use. The Committee had desired that prompt and
adequate disciplinary action should be taken against the delinquent
officials and a report submitted to them.

In evidence, the Committee were informed that the question of
taking disciplinary action against the departmental officials was still
under consideration, It was, however, expected to be finalised short-
ly. The Committee were also informed that the boilers had been put
into use from 1st April, 1963.

The Committee observe that this is another case where there had
been inordinate delay in taking action against the delinquent officials.
They desire that the departmental actien sheuld be expedited and
a report submitted to them at an early date.

MAHAVIR TYAGI,
Chairman,

Public Accounts Committee.
New DELHI;

September, 11 1963. :
Bhadra 20, 1885 (Saka).
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APPENDIX I
Reference para 5 of the Report
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS
(Deptt. of Commns. & C. A))

P. & T. Board.
No. 97-39/63-TP.

Dated, New Delhi, the 20th July, 1963.

SusJect: —Public Accounts Committee—Consideration of the Audit

Report (P. & T.) 1963—Opening of Unremunerative Tele-
graph (or combined) Offices, P. C. Os. and Telephomre Ex-
changes during the Second Five Year Plan—[Para. 4 (ii)].

During the discussions of the P.A.C. on the para, the Committee
desired to have information regarding the targets set for and the
number of offices opened during the Second Five Year Plan. The
information is submitted below:—

During the Second Five Year Plan, it was proposed that 1,400
new Telegraph Offices and 1,200 P.C.Os. and 38 Telephone Exchanges
would be opened. Amongst these 1,300 Telegraph Offices and 969
Public Call Offices and 38 Telephone Exchanges were proposed to
be opened in the following categories of towns:—

A. Telegraph Offices:
(i) 700 offices in District, Sub-division and Tehsil towns.

(ii) 400 offices at places with population of over 5,000 sub-
ject to annual loss being limited to Rs. 1,000 per annum.

(iii) 200 offices in out-of-the-way places, i.e., places far from
the existing telegraph network.

B. Public Call Offices:

(i) 848 P.C.Os. at District, Sub-divisional and Tehsil towns.

(i) 21 P.C.Os. at places with a population of over 20,000.

(iii) 100 .C.O0s. in remote localities, i.e., at places far from
the existing network.
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C. Telephone Exchanges: K}
38 new Excha

es were to be provided at the Distriet Head-.
quarter towns w did not have such facility at the heginning of.
the Plan period. ‘

It was realised that this policy would involve a loss. A limit
of Bs. 40 lakhs was set for the cummulative amount of the.losses in
sspect of such new offices during the five year period 1956—61.

As mientioned during the discmwsions in the P.A.C no separate
accounts have been maintaimed im respect of the offices opened on
the above basis. Unfortunatelly, tirerefare, it is nvot possible to verify-
whether the total loss incumred ‘was within the limit prescribed.

However, in regard to the number of offices opened: the following.
information is available: —

Type of Stations Targets ©  Achieve-.

Nos. ments
Neos.
Td.egraph Offices ' B

Administrative Stations R 700 572

Population of over 5,000 . . . . 400 236.

Out-of the way places . ] . 200 10

P. C. Os.

Administrative towns 848 790
Towns with population of

over 20,000 a1 21

Out-of-the-way places . . . 100 8

Telephone Exchanges
District Towns 38 30

The shortfall particularly in the case of out-of-the-way places
was mostly due to paucity of line construction stores. On the same

account, a number of works for the Railways could not be carried
out. ’

During the Third Five Year Plan period also, the opening of

Telegraph Offices, P.C.Os, and exchanges is to be continued on the
same basis. The progress so far has been very poor as practically
all the stores had to be diverted to meet emergent demands. How-

ever, it is expected that by the end of the Plan, the targets would be
met. :
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Instructions have been issued for keeping account of losses in-
«eurred by the offices opened ‘on this basis since 1st March, 1961. In-
formation collected in respect of these offices with a few exceptions
.is .indicated .im the statement attached herewith.

Sd/- JAGDEESH PRASAD,
Member (Development).

s I
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APPENDIX I

Note from the Office of the Director General, Posts & Telegraphs
No. 4/60/62-R, dated 18th July, 1963.

Reference para 12 of the Report

1) Leased Circuits:

A subscriber taking a leased circuit is provided with a line bet-
-ween two points and if required teleprinters at either end. The
line is for the exclusive use of the subscriber and may be taken
for a number of hours per day varying from 4 to 24.

There are 476 leased circuits which would need ordinarily 952
‘teleprinter machines. The Department has rented out only 254
machines which are .distributed as follows: —

Governmerit 216
Press 27
Industry 12

“The rent for the non-press ¢ircuits is Rs. 60 per mile per annum for
the first 25 miles, Rs. 45 per mile per annum for the next 475 miles
and Rs. 30 per mile per annum for the remaining length of the cir-
cuit. For the press the charges are Rs. 30 per mile uniformly per
annum. ‘For a non-press circuit of say 1,000 miles chargeable length
the annual rental is thus Rs. 37,875.

The rent for the teleprinter machines is to be calculated on the
‘basis of 5 per cent interest charge and 67 per cent depreciation.
In addition, a maintenance charge is leviable depending upon the
‘usage of the machine. For very lightly loaded machines it is 1-1
per cent and for the ‘heavily loaded machines 13-4 per cent. The
majntenance charges are based on the recommendations of the
Colombo Plan Consiltants who have submitted a report on the
modernisation of the telegraph network in 1954. The charge to be
levied considering the present capital costs of the teleprinter
machines for leased circuit works out to Rs. 1,415 per annum for a
machine loaded with the full amount of traffic. Based on this
percentage, for lightly loaded machines, the rental works out to
Rs. 725 per annum and for fully loaded machines Rs. 1,415 per
annum., A calculation sheet .is attached. The present charge is
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Rs. 1,000 per annum, Most of the machine supplied to leased. cir-
cuits are lightly loaded and a review of the manner in which the
rental should be charged for these machines either on a uniform
basis or on the extent of use is proposed to be made. At the
same time, the maintenance percentages will also be reviewed to
take into account the revised conditions such as cost of maintenance
staff and spares..

(2) Telex:

In the Telex service a subscriber makes use of his teleprinter which
is connected over a circuit to the local Telex exchange, the switch-
ing equipment in the exchange and the long distance line to the
distant subscriber through the distant Telex exchange. Telex ex~
changes have been designed and manufactured in India and have
been installed recently. A subscriber can dial the other subcribers
and pass messages on the teleprinter for the time that he wishes.
The charges in this case were first determined on an all-India basis
in 1961. The principles adopted were: (i) the charges for a long
distance connection should be approximately 50 per cent of the
corresponding charge for a telephone connection, in line with the:
practices adopted by different adminigtrations and (ii) to include
a fixed rental as in the case of telephone service for the supply of
the teleprinter machine and the circuit to the Telex exchange. The
rental after taking all the factors into account was fixed at Rs. 800
per annum and is considered appropriate. It is to be added in this
case that the machine are lightly loaded and if machines only were
rented, the charge for them would have been approximately Rs. 725
per annum. For purposes of comparison it is to be mentioned that
the local circuit required for a Telex connection is the same as for
a telephone connection. In the rates for telephone connections a
total fixed rental of Rs. 200 per annum is charged at most stations.
Allowing for the number of free telephone calls allowed within the
fixed rental and the rent for the telephone instrument at the sub-
cribers’ premises, the average fixed charge for a telephone line works
out Rs. 80 or Rs. 84 per annum. On a purely capital cost basis, the
rental for a teleprinter works out to approximately Rs. 725. Thus
the total charge is of the order of Rs. 800. A combined charge of
Rs. 800 was fixed.

(3) Printergram Service:

The printergram service provides the facility of direct commu-
nication between a subscriber’s office and the Central Telegraph
Office for speedy booking and reception of telegraph messages. The
equipment used is the teleprinter at the subscriber’s premises, the
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circuit to the exchange and the Printergram exchange. The Prin--
tergram service was first introduced in 1955. The charges for the
service were fixed at Rs. 600 per annum for the teleprinter at the
subscriber’s end, Rs. 50 for the telegraph circuit upto 3 miles limit
and Rs. 17 per annum for every additional mile or part thereof.
In 1960, when the telephone rates were revised, it was decided
that the rate for the Printergram circuit should be the same as for
a private wire for telephone service (the non-exchange private wire
telephone tates are much higher than the public rates because it is
an individual service). The rates for lines for private wire were:
Rs. 250 per annum for the first kilometer and Rs. 75 per annum
for every additional kilometer or fraction thereof. These rentals
included the rentals for the telephone also, namely, of Rs. 120 for
the two telephones at the two ends. The line rates were revised
accordingly in 1960 vide copy of the orders attached. It will be
seen that the line rates include an element of Rs. 120 for the end
apparatus. Recently, the cost of teleprinter machines have in-
creased, but a review of the rates have not so far been undertaken.

Calculations showing capital cost and annual recurring expenditure
of Teleprinter machines supplied for use with leased circuits:

Capital cbst

Cash . .

Stores . 4751

Freight 1:5%, . . . 7127

Establishment charges 7% . 33756

Store keeping charge 109, . 475°10

Capital cost . . . . 563493

Say 5635
Annual Recurring Expenditure

Interest . . . . . . . . 5%
Maintenance—

@) Teleprmters used in hghtly loaded circuits (xoo mcssagcs

per day) . 1'1%
(ii) Teleprinters used in fully loaded circuits (1,200 mcssages
per day) . . . . 13°4%
Depreciation . . 6:7%
) ToTtaL . . . . . (1) 12°8

(i) 25-x
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Rs.

q1) Annual Recurring Expenditure of Teleprinter machmes for

item (1) 12-8% of Rs. 5635 . =721-28

Say . =725

{2) Annual Recurring Expenditure of Telcprmter mahcme for

item (2) 25-1 9% of Rs. §635 . =1414"4

Say = 1415

INDIAN POSTS & TELEGRAPHS DEPARTMENT OFFICE OF THE
DIRECTOR GENERAL OF POSTS & TELEGRAPHS

To
(i) All Heads of Circles.
(ii) The General Managers/District Managers
Telephones, Telephones,
Bombay/Calcutta Madras/New Delhi.
(iii) All Accounts Officers, Telephone Revenue.
No. 2-57/59-R Dated New Delhi, March 23, 1960.

SuBJEcT: —‘Printergram’ Service.

‘Printergram’ Service provides for the facility of direct commu-
nication between a subscriber’s office and the Central Telegraph
Office and thus provides speedy collection and delivery of tele-
grams. 3

2. The Service consists of the following arrangements: —

(i) the subscriber’s station equipment consisting of a tele-
printer machine and a control unit;

(ii) the subscriber’s line (line between the Central Telegraph
Office and the subscriber’s office) ; and

(iii) the equipment at the Central Telegraph Office consisting
of teleprinters, whose number will depend upon the
amount of traffic to be handled.

When the subscriber wants to send a message, he gets into touch
-over his teleprinter with the Switch Board Operator and states his
requirements. The Switch Board Operator connects the subscri-
bers to the Printergram Operator in the Central Telegraph Office.
The, Printergram Operator then receives the message from the subs-
criber on a Teleprinter, books the message and then passes on
‘the message for onward transmission.
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Similarly on receipt of a message from an outstation at the Cen-
tral Telegraph Office, the message is given to the Printergram Opera-
tor who contacts the subscriber through the intermediary of the
Switch Board Operator, The Printergram Operator then transmits
the message to the subscriber.

3. This service was first introduced in Bombay at the rates and
conditions prescribed in the Director-General, Posts & Telegraphs
Memo. No. R-2-25/55, dated 5th December, 1955, (copy enclosed).
In supersession of these orders, the President has now been pleased
to prescribe the following revised scale of charges for the service:—

A For the Teleprinter machine at the Subscriber’s end:

(i) if provided by the P. & T. Department, rental at the rate
of Rs. 600 per annum;

(ii) if provided by the subscriber, no rent. But the subscri-
ber shall be responsible for its installation and main-
tenance.

B. For the subscriber’s line:

Rental at the rate of #As. 250 per annum for the first kilo-
metre and Rs. 75 per annum for every additional kilo-
metre or fraction thereof.

4. Normally the Teleprinter machines will be supplied by the
P. & T. Departitient. If for any reason, the Department is not in a
pgsition to provide the Teleprinter machines, the Heads of Circles
are authorised to permit the parties to arrange for their own Tele-
printer machines. In such cases the teleprinter machines arranged
by the subscribers shall be installed and maintained by them at
their own cost and the machine should conform to Departmental
standards, specially with regard to code, speed, voltage and current
and should have an answer back unit and automatic starting swit-
ches.

5. Before the service is provided, the subscriber is required to
open a Deposit Account under the rules as laid down in Chapter
III of the P. & T. Financial Hand Book Vol. IV (First Edition). The
cost of the messages booked through ‘Printergram’ service will be
‘recovered by the Officer-in-Charge, Central Telegraph Office con-
cerned through ‘Deposit Account’ opened for the purpose.

6. The initial minimum period of guarantee both in regard to
the ‘Teleprinter’ and the ‘subscriber’s line’ shall be one year for
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all new subscribers and rent shall be payable annually in advance.
No refund shall be admissible if the service is given up during the
initial period of guarantee. In cases where the service is given up
after the expiry of the initial period of guarantee, a refund at the
rate of one-fourth of the annual rental paid shall be admissible for
each complete quarter of a year during which the service remains
surrendered, that is to say, no refund shall be admissible for any
quarter of a year during which service has been availed of for any
period. Rent for a quarter of a year shall be one-fourth of the
annual rental

7. So far as the existing subscribers are concerned, the revised
rentals and rules of refund as prescribed in paragraphs 3 and 6 above
shall apply only from the commencement of the next rental period
falling on or after 1st April 1960.

8. The Accounts Officer, Telephone Revenue in whose accounting
jurisdiction the subscriber’s line and station are situated, will be
the billing authority for recovery of rental for all the teleprinter
machines and subscriber’s lines provided under this scheme. The:
recovery of the rental for teleprinter machines at the subscriber’s
premises as well as for the subscriber’s line for the initial period
will, however, be effected by the Engineering authorities before
providing the service as is done in the case of telephone service. To
enable the Accounts-Officer, Telephone Revenue concerned to prefer
the claim in respect of rentals for the subsequent periods, the Engi-
neering authorities will issue necessary advice, notes showing full
particulars of the service provided. On receipt of the advice note,
the Accounts Officer, Telephone Revenue will open a rent ledger
folio for the Printergram service provided to each subscriber and
recover charges as and when the same fall due. The Accounts
Officer, Telephone Revenue will continue to recover the charges till

a closing advice note for the service is received by him from the
Engineering authorities.

9. These orders shall come into force with effect from 1st April
1960. The rates mentioned herein are subject to revision at any time
by Government.

. Sd/- P. M. AGERWALA,
l Chief Engineer.



APPENDIX 1l
Reference para 14 of the Report
No. 7-3/63-B
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND COMMUNICATIONS
(Departments of Communications and Civil Aviation)
(Posts & Telegraphs Board)

New Delhi, the Tth June, 1963
17th Tyaistha, 1885

OFFICE MEMORANDUM

‘SusJECT: —Public Accounts Committee—Excess of Rs. 2,96,63,517
cover Grant No. 88-P&T Dividend to General Revenues
and Appropriations to Reserve Funds for the year 1961-

62—Regularisation of (Para8of the Audit Report, P. & T.
1963)..

From the final accounts for the year 1961-62 it is seen that an ex-
-cess of Rs. 2,96,63,517 over the Voted Grant has occurred under
‘Grant No. “88-Posts and Telegraphs—Dividend to General Revenues
.and Appropriations to Reserve Funds” as indicated below:

Rs.
-Original Grant . . . 11,56,77,000
Supplementary Grant (March ’62) 2,79,87,000
"Total sanctioned Grant . 14,36,64,000
.Actual expenditure . < I7,33,27,517
Excess . . 2,96,63,51;-

This excess requires regularisation by Parliament by an excess
Vote under Article 115 of the Constitution.

2. The total amount of this Grant is the difference between the
budgeted revenues of the Department and its budgeted net Work-
ing Expenses (i.e. equal to net receipts). Thus any improvement in
Revenue or teduction in expenditure in relation to the budgeted
amounts will automatically cause an excess over this grant.
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3. In the original budget for 1961-62 the amount of this grant was
estimated at Rs. 11,56.77 lakhs. In the Revised Estimates the Gross
Revenue receipts were expected to be Rs. 3,75 lakhs more than the
budget i.e. Rs. 84,75.1akhs representing an increase of 8.8, over the
actuals of 1960-61. The increase in the Gross Working Expenses was
estimated at Rs. 2,30 lakhs. The recoveries which are taken in re-
duction of Working Expenses for the purpose of working out the net
receipts were expected to be Rs. 1,34.87 lakhs more. As a result of
these changes the Revised Estimates under this Grant was placed at
Rs. 14,36.64 lakhs i.e. Rs. 2,79.87 lakhs more than the budgeted figure
and a Supplementary Grant of Rs. 2,79.87 lakhs was obtained in
March, 1962. When the actuals for the year became available, it was
seen that the Gross Revenue Receipts exceeded the Revised Esti-
mates by Rs. 3,13.81 lakhs and the Gross Working Expenses were
less by Rs. 2.46 lakhs. This increase in revenue over the previous
year was 13.9%, and was phenomenal; the increase during the three
earlier years ranging between 6.2 and 9.5 per cent. The actual re-
coveries, were also less by Rs. 19.63 lakhs. Due to these, the actuals
under this Grant increased to Rs. 17,33.28 lakhs resulting in an ex-
cess of Rs. 2,96.64 lakhs over the sanctioned Grant including the
Supplementary Grant obtained in March, 1962. The excess in this
case actually represents an improvement in the financial position of
the P, & T. over what was originally expected.

4. This has been seen by the Accountant-General, Posts and
Telegraphs, Simla.

(Sd/.) S. S. SHIRALKAR,
Member (Finance),
Posts and Telegraphs Board-



APPENDIX IV
Reference para 18 of the Report
No. 4502-WII/63.
GOVERNMENT OF INDIA
MINISTRY OF WORKS, HOUSING AND REHABILITATION
(Department of W&H)
New Delhi, the 12th July, 1963.

SusJecT: —P.A.C.—Consideration of Appropriation Accounts (Post
and Telegraph) 1961-62—Para 11-C of Audit Report
(P. & T.)—1963.

What are the reasons for the delay (i) in the completion of the:
building Works (April, 1958, to December, 1960) and (ii) in the
construction of piers, etc. (costing only Rs. 980) in the ground floor
(February 1961—July, 1962).

(i) The Administrative Approval and Expenditure sanction for
the work amounting to Rs. 65,400 was accorded on 31-3-1958, The
preparation of working drawings and the detailed estimates and
draft N. I. Ts. usually take about 6 months, It took more time in this
case as Superintending Engineer concerned was busy with other im-
portant projects. The tenders for the work were invited by the
Superintending Engineer, Bombay Central Circle on 15th January,.
1959 for the first time. As there was no response from the contrac-
tors on the first call, the work could only be awarded in February,
1959 with time limit of 15 months. Upto August, 1959 ie. after €
months, the progress of the work was 29, The main difficulties
hampering the work were: —

(a) A part of the existing building was to be demolished and _
the Central Public Works Department authorities had
to wait till the accommodation to be demolished was
vacated.

(b) There was an underground tank coming in the way of the
proposed extension for which the Central Public Works
Department authorities had to fix a temporary tank at
another spot and then they undertook the demolition:
of the work.
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(c) A temporary lavatory was required to be constructed to
enable the Post and Telegraph authorities to vacate the
existing lavatory which was required to be demolished.
The plans for the same were sent to the Post and Tele-
graph authorities for approval of that Department and
the Municipal Corporation.

(d) The entire design for the extension had to be changed in
view of the fact that some walls of the existing struc-
ture were not strong enough to carry additional load.

The above bottle-necks could only be removed after discussing
ithe matter thoroughly with the Post and Telegraph authorities in
.August, 1959.

There was further inordinate delay in the progress of the work
as the air-conditioning ducting could not be removed from the site,
‘which prevented the laying of the first floor R. C. C. slab of the
building. It was decided that an opening in the wall should be
made for making connection to the existing duct before the R.C.C.
-glab could be laid. This work of shifting the duct could only be
-completed in June, 1960. The physical progress of the work to the
end of July, 1860 was thus only 83% for the various reasons stated
-above.

The work was likely to be completed by February, 1961 but due
‘to heavy monsoons during the period July, 1960 to September, 1960
(3 months) the progress could not be maintained. The work could
-only be started in the first week of October, 1860 and was completed
-on the 4th June, 1961.

From the circumstances explained above it will be seen that the
delay in the completion of work was beyond the control of the Cen-
tral Public Works Department.

(ii) Construction of piers etc.

The Administrative Approval for Rs. 980 was accorded by the
‘Post and Telegraph Authorities in February, 1962. The work was
-completed in July, 1862 i.e. within 5 months, which period also in-
cluded the time required for completing the codal formalities. No
delay could, therefore, be attributed to the Central Public Works
‘Department.

(Sd/-) PREM KRISHEN,
Secretary to the Govt. of India.



APPENDIX V
Reference para 36 of the Report
No. 14-30 (PT) /61-INV

GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT ANf) COMMUNICATIONS
(Departments of Communications & Civil Aviation)

(Posts & Telegré-phs Board)

Dated at New Delhi, the 14th May, 1963
24th Vaisakha, 1885

(’ Supsect: —Public  Accounts Committee—Second Report, 1962-63
(Third Lok Sabha)—Misappropriation in the Savings
Bank ‘branch (Para 25 of Audit Report, 1962).

In Serial No. 30 of Appendix IV to their Second Report, 1962-63
(Third Lok Sabha), the Public Accounts Committee observed that
the Savings Bank frauds spread over long periods of time (three
to five years) remained undetected despite the Post Offices having
‘been visited several times by the Inspecting Officers: and the Com-
mittee walso urged that remedial measures be taken to make these
t4inspections more effective and laxity on the part of the inspecting
officers in exercising the prescribed checks dealt with promptly and
suitably.

2. Suitable instructions for exercising proper supervision over the
work of Post Offices have been issued to all Heads of Postal Circles,
vide this Office letter No. 4-24/MS/62-INV, dated 16-11-1962 (copy
enclosed). '

3. The Committee also recommended that a suitable programme
of inspections of every office to take place strictly within a specified
‘period should be leid down and implemented through an adequate
inspectorial staff. All Post Offices are inspected regularly once in
twelve- months and programmes are laid out every year. It may
be stated that 100 additional posts of Inspectors of Post Offices have
been sanctioned in December, 1962 for carrying out second inspec-
tion in more post offices. The Heads of Circles have also been

'L 59 Tawa L
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instructed on 14-12-1962 that the programme for second inspection
should be drawn up and communicated to all Inspecting Officers

confidentially.

4. The following further measures recently taken are likely to
reduce the incidence of such frauds:—

(i) Consequent on the introduction of Control and Internal
Check Organizations in the Savings Bank branch of
Head Post Offices, the trend of deposits and withdrawals
at each office will be known at a glance. If any office
shows a downward trend in deposits instead of the
normal increase, the matter could be brought to the
notice of inspecting officers for scrutiny at the time of
their visits.

(ii) From the list of ledger balances prepared by the Control
Organization, accounts with reasonable balances which
are not operated upon for months together will be
known. Particulars of some of these could be intimated
to the inspecting officers for taking up their scrutiny at

' the time of inspections.

)

(ili) A regular register has been prescribed for noting down
the particulars of accounts in which transactions have
taken place and pass books have not been submitted to

y the head office for entry of interest and comparison of
balances.

(iv) It has also been decided to carry out an experiment of
issuing receipts for S.B. deposits from serially numbered
receipt books in the jurisdiction of New Delhi, Madras
and Nagpur head offices. The continuity of the serial
numbers of the receipts could be checked in the head
offices and the liability of the Government to the deposi-
tor will depend on the possession of the receipt by the
depositor and not merely an entry in the pass book.

5. This has been seen by the Accountant-General, Posts and
Telegraphs, Simla.

(Sd./-) S. C. JAIN,
Member (Banking & Insurance),
Posts & Telegraphs Board.
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INDIAN POSTS AND 'I'ELEGRAP_HS DEPARTMENT

OrricE OF THE DIRECTOR GENERAL, POSTS AND TELEGRAPHS

No. 4-24/MS/62-INV.
Dated New Delhi, the 16th November, 1962

To

All Heads of Postal Circles.

Of late there is an alarming increase in the number and amount
of S.B. frauds committed in single-handed S.Os. and B.Os. The
modus operandi used in most of these cases is non-credit in office
books while deposits are entered in pass books of the depositors. If,
therefore, sufficient number of pass books are checked carefully by
the inspecting officers at the time of inspections and by Head Offices
at the time of entry of interest such frauds can be easily detected.
It is noticed, however, that in most of these cases the commission
of frauds continued for four to five years before being detected.
This shows that proper checks are not being applied at the time of
inspections by Inspectors and Superintendents and the Account
Offices are also not exercising proper supervision over the work of
these B.Os. and S.Os. The Director General, therefore, desires that
the following instructions should be strictly followed: —

(i) Question 97 of Inspection Report of Branch Offices and 178
of Inspection Report of S.Os. lays down that inspecting
officers, before commencement of inspection of a single-

¥ handed B.O. or Sub-Office should select at random from
S.B. journals or ledgers 10 S.B. accounts and issue notices
to depositors of these accounts to present their pass
books for verification at a certain time and date at the
post offices they are going to inspect. It has been noticed
¢ that no such notice is issued by inspecting officers who
3 obtain pass books at the time of inspection from the
' postmaster who in turn produces some pass books from

his own custody and is, therefore, able to hood-wink the

4 inspecting officer. The very purpose of this check is
frustrated and the dishonest branch or sub-Postmaster

continues his dishonest activities unhampered. It is

" necessary. that selection of pass books for this check
v should under no circumstances be left to the Postmasters
? but should be done intelligently as random samples by

the inspecting officers. D.G. desires that it should be
brought home to the inspecting officers that if a fraud is
T detected subsequently to an inspection, its own detection
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r at the time of inspection will only mean that inspection
has been only superficial and not carried out intelligently
and vigilantly. In such a case responsibility for loss or
) fraud will have to be shared by the inspecting officers.

(ii) Rules 491 and 492 of P.&T. Manual Vol. VI lays down that
if a pass book is presented for the first time at a sub or
Branch Office for S.B. transaction or for entry of interest
after receipt of interest statement, the pass book should
be forwarded to H.O. where it should be properly exa-
mined with a view to verifying its balances, and interest
should be added to it. If the pass book is not received
for entry of interest, the fact should be noted in error
book and brought to notice of the supervisor.

It is noticed that supervisors or A.P.M. are not in the habit of
calling for these pass books and later take the plea that the non-
receipt of pass books was to be noticed by ledger clerks and not by
APM. This plea is not tenable as the A.P.M. in-charge has to
ensure that this important check of verifying balances at the time of
entry of interest has to be carried out. properly. The Director
General desires that it should be brought home to all supervising
staff of Head Offices that for failure to call for pass books for this
purpose, they will be held personally responsible and in case Depart-
mant suffers loss as a result of their laxity of supervision, they will
be liable for monetary recovery for their contributory negligence.

The above orders may kindly be brought to the notice of all
concerned.

Kindly acknowledge receipt.

T (Sd./-) G. S. BHATIA,
R Director of Complaints...

r.



R APPENDIX V1 !
LAt Reference para 42 of the Report
No. 8-1/62-Disc.’
GOVERNMENT OF INDIA
B MINISTRY OF TRANSPORT AND COMMUNICATIONS
f (Departments of Communications and Civil Aviation)
(Pdsts & Telegraphs Board)
Dated at New Delhi, the 16th May, 1963
26th Vaisakha, 1885

SuBjecT: —Pyblic Accounts Committee—Second Report, 1962-63
(Third Lok Sabha)—Sl. No. 32 of Appendix [—Excessive
expenditure on conveyance of goods by bullock carts
(Para 21 of Audit Report, P.&T., 1961).

In Para 54 of their Thirty-eighth Report 1961-62 (2nd Lok Sabhe),
the Public Accounts Committee observed that the glaring difference
in the rates for the carriage of mails (87 nP. and Rs. 10°20 nP.) was
not noticed by the Circle authorities while entering into the contract
in June, 1958, and the fact that the increased rate was in force for
a period of ebout a year without detection is indicative of the scant
regard paid to the financial interest of Government by the Circle
authorities. *The Committee also desired to be informed of the
action taken ‘against the officials responsible for the lapse. The
position is explained below.

2. The explanation from four officers was called for on 30th
December, 1961. The Officer who had initially accepted the tender
and who could be held to be mainly responsible for the irregularity
expired on 4-4-1962. Hence, no action could be taken against him.
One Officer was administered with a warning to be more careful in
future, Regarding the remaining two officers, after careful exami-
nation of their explanations, they have been absolved of any irregu-
larity.

3. This has been seen by the Accountant-General, Posts and
Telegraphs, Simla.

(8d./-) S. C. SEN GUPTA,
Member (Administration),
Posts & Telegraphs Board.
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APPENDIX VIl

Reference para 10 of the Report
No. 23/16/63-TR

GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS

(Department of Communications and Civil Aviation)
(Posts and Telegraphs Board)
New Delhi-1, 1 September, 1963.

SussEcT: —Public Accounts Committee—Consideration of the Appro-
priation Accounts (P&T) 1961-62 and the Audit Report
(P&T), 1963—Telephone Revenue [para (4) (v)]

1. In S. No. 1 of the list of points forwarded along with Lok
Sabha Secretariat O.M. No. 2/VIII/2/63/PAC, dated July 25, 1963 the
Public Accounts Committee desired to be furnished with information
on the following points:

(i) What are the reasons for the continuous increase in the

amount involved in instances of short recoveries and
failures to issue bills since 1957-58?

(ii) In which Circles the incidence of such cases was compara-
tively high and what steps have been taken by the
Department to minimise the recurrence of such cases?

(iii) What is the Circle-wise break-up of the telephone dues
pending recovery on 31st March, 1962 on account of failure
to issue bills in time?

(iv) What is the amount recovered so far (Circle-wise) against
these bills?

(v) Were any instructions issued to minimise the instances of
failure to issue bills and short recoveries?

The information is given below seriatim.:

Item (i) —Amongst others, the main reasons for short recoveries
as exhibited in the accounts are the following:--

(a) During the period 1957—62 there has been a rapid growth
in the number of telephones from 3 lakhs to 5 lakhs
and the total telephone revenue from 18 crores to 31
crores.

64



6s

To bring the Telephone Revenue Offices as near as possible
to subscriber, 8 new offices were opened in the period.
As all experienced staff in the old offices could not be
transferred to the new stations the new recruits took
time to get trained and short recoveries and failure to
issue bills increased to some extent thereby. e

(b) Pending consideration of the recommendations for staff
standards of the Establishment Standard Committee,
e additional staff consequent on increase in work was
not sanctioned to the Telephone Revenue Offices from
April 1959 to November 1860. Between October 1956

and October 1960 posts of Upper Division Clerks in the
non-district TR Offices were temporarily filled by
Lower Division Clerks. Certain reviews, checks and
reconciliations prescribed for minimising errors could

not in consequence receive the desired attention. In

the transition stage on the introduction of new billing
periods and tariffs from 1st April, 1960, the extent of

errors increased.

{tem (ii)—The incidence of such cases was comparatively high
and recurring in the Delhi Telephone District, Calcutta Telephone
District and the TRAO, Lucknow vide Annrexure ‘A’.

The General Manager, Delhi Telephone District was directed in
July 1962 to take steps to avoid irregularities of this nature. The
.assistance for internal review in that office has since been augmented.

The incidence of and the reasons leading to these irregularities at
Calcutta have been studied at a high level and necessary instructions

‘have been given.

During the last inspection of the Lucknow AOTR Office the pres-
cribed checks have been asked to be tightened up and disciplinary
action asked to be taken against recurrence.

Item (iit) & (iv)—Information is furnished in Annexure ‘B’.

Item (v)—Detailed examination reveals that short recoveries and
failure to issue bills in time result from certain typical irregularities
such as incorrect evaluation of trunk call tickets and errors in record-
ing or subtracting meter reading or delay in the sending to the
‘TR Branch of Advice Notes intimating shifting and opening of
telephone connections or omission to bill for accessories due to over-
sight. General instructions have in the past been issued to the field
-units from time to time pointing out these irregularities and for tak-
4ng action to prevent recurrence of such lapses. Comprehensive



66

instructions have also been issued recently. The procedure for the
submission of the Advice Notes to the Telephone Revenue Officer is
being examined and it is proposed to issue instructions prescribing
the return to the telephone revenue offices of the exchange copy of
the Advice Note immediately on the opening or shifting of telephone
connection (without waiting for the actual physical completition of all
the connected line work) to enable the issue of a provisional bill in
the first instance. This is expected to eliminate most cases of delay
in the issue of bills,

The incidence of short recoveries and delay in the issue of bills
was also high-lighted in the last Conference of Heads of Circles and
Telephone Districts held in August, 1963 and the importance of avoid-
ing these lapses has been stressed.

Member, (Telecom. Operations),
Posts and Telegraphs Board..
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ANNEXURE—B

Statement showing (1) The telephone dues pending recovery on

31-3-1¢62 cn account of failure to issue bills in time; and Sz) Amount
recovered so far (upto 31-3-1963) against these bills.

S. Name of Circle Amount Pending | Recovered
No. reported recovery on| since upto
in audit 31-3-62 31-3-1963
paras as
‘ non-issue
‘ of bills
I 2 3 4 5
. Rs. Rs. Rs.
1 |A.O.T.R. Patna 15,216 13,494 12,114
4
2 » Calcutta 43,418 43,418 |)
) f 45,313
3 9 Orissa 9,558 9,558
4 » Shilloﬂs 5,399 2,937 1,079
S 9 Calcutta T.D. . 1,70,387 1,52,472 1,10,016
6 »  Andhra 7,559 6,579 3,976
7 » North 3,27,849 1,900 1,900
8 »»  Nagpur 48,291 42,266 40,986
9 s Bombay Tele.
Dist. (including
Ahd.) - 4,300 764 543
..
- 10 » Baroda 15,281 15,281 15,281
I »  Rajasthan 6,671 2,517 2,458
N 12 2 U.P. 64:730 3’652 3’582
13 » Delhi T.D. 5,50,894 4,10,701 2,01,878
14 »  (Central Poona) 51,247 39,116 39,116
ToTAL 13,20,800 7:44,655 478,242
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APPENDIX VIII

Summary of main conclusions recommendations

Sl. No. Para No. Ministries/

Departmens’
concerned
1 2 3
1 2 P&T

Conclusion/recommendations

While the Committee appreciate the

difficulties in arriving at precisc es-
timates of P&T revenues, they feel
that since the margin of underes-
timating during the year was dis-
proportionately large as compared
to the earlier years, dependence
entirely on statistical trends of
actuals as interpreted centrally could
not yield satisfactory estimates. On
a suggestion that the possibility of
collecting figures for preparation
of revenue estimates from the circles
based on the trend of traffic may be
examined, the Member (Finance)
P&T Board agreed to do so. The
Committee may be informed of the
results of this examination.

In view of the fact that the telegraph and

telephone are inter-related branches
of tele-communication, the Com-
mittee feel that it should be logical and
feasible to combine them for account-
ing purposes, on the same lines as in
U.K. and Australia, This  will
avoid unnecessary adjustments and
simplify the accounting procedure.
The Committee desire, therefore, that
Government may give this matter
careful consideration and inform them
of . the decision taken at an early
date.’
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P&T

Finance

P&T

Do.

Finance

(All other Minis-
tries

(1) The Committee regret to note that
the Department failed to ensure im-
plementation of Government orders
issued in January 1957 regarding pro-
vision of tele-communication facilities
in rural areas and other small towns.
As a result, it cannot now be verified
that the total losses incurred were
within the limits prescrited. The
Committee take a serious view of such
lapses.

(11) The Committee note that the short-

fall in opening such offices has re-
sulted in halting and inadequate im-
plementation of Government policy
regarding provision of tele-communi-
cation facilities in rural areas and
other small towns.

(i11) The Committee find that during

the Third Five Year Plan also the
opening of such offices was to be
continued on the same basis as
during the Second Five Year Plan.
The trust that adequate steps will
now be taken by the Department to
achieve the targets laid down in this
regard, and that the history of the
Second Five Year Plan will not be
repeated in the Third Plan.

(1) The Committee consider the position

regarding arrears in telephone revenue
as still unsgtisfactory requiring special
attention of the P&T Board. It
appears to the Committee that this
large amount would not have accum-
ulated had the Department been
prompt in issuing bills as also in
exercising its powers to proscribe the
telephones for non-payment of dues.

(11) The Committee feel that the bills

issued by one Government Depart-
ment against another should be prom-
ptly settled. The Committee would
like the Ministry of Finance to examine
whether Government Departments
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should not settle the P&T bills pro-
visionally in full on receipt subject to
later settlement of discrepancies.The
recovery of charges on private account
could well be made from the officers
concerned and taken in reduction of
the charges booked to Government
account.

P&T The Committee consider that the posi-
tion regarding outstandings for bills
issued in 1960-61 and earlier years is
far from satisfactory. It is clear from
the explanation that not all the arrears
of Rs. 9o lakhs represent recoverable
dues. The Committee (1960-61) had
recommended in para 63 of their 31st
Report that besides taking vigorous
steps to accelerate recovery of arrears,
the Department should also assess
them realistically. While this re-
commendation had been noted by the

- Department, the Committee have
gathered the impression that the po-
sition had not shown substantial im-
provement. They, therefore, desire
that more effective action may be taken
and a detailed report made to them.

Do. In the opinion of the Committee a small
reduction in the amount of short re-
coveries detected in test audit cannot
lead to the conclusion that the postion
has improved. They feel that the
question of short recoveries and
failure to issue bills has not
received due  attention. They
regret to note that although in
evidence before the Committee
(1962-63) the representative of the
Department promised to look into
the question of progressive incresse
in the amount invoived in these cases
and submit a note to the Committee,
this note is still awaited.
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(11) The Committee desire that effective
steps should be taken to minimise
instances of short recoveries and
failure to issue bills In this connec-
tion, the Committee suggest that the
process of decentralisation of Tele-
phone Revenue Accounting Officers
should be expedited. In their
opinion eventually every Telephone
Office should be entrusted with the
work of making out of the bills and
dealing directly with the subscribers.
They would like the P&T Board to
implement this suggestion as an
experimental measure in a few
Divisions.

P&T The Committee would await the
result of review of rates for Press
Telegrams and final decision by Gov-

ernment.

Do. The Comimitiee suggest thar a com-
prehensive review of the rates of rental
for the teleprinter machines used
in leased circuits, telex and printer-
gram services may be undertaken by
the P&T Board and the result there of
communicsted to the Committec.

P&T () While the Committee are glad to
note that there had been substantial
decrease in the percentage of savings
under the grant for Oapital Cutlay as
compared to the previcus -car they
feel that the savings were still on the
high side. They would inviteTatten-
tion in this connection to their re-
commendation in para 6 of their
2nd Report (1962-63) , and trust that
the Department will be more realistic
in their estimates in future.

(15) The Committee also hope that
with the transfer of the C,.P.W.D Wing
for P&T Works under the complete
control of t.e Department, the
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I 2
10 14
11 15
12 16

P&T

Do.

P&T

Home

execution of capital works will be
expedited.

Subject to the observations of the

Committee in pera 2 of this Report,
they recommend that the excess under
Grant No. 88 may be regularised by
Parliament in the manner prescribed
in Article 115 of the Constitution,

It is surprising to the Committee

that instead of posting some ex-
perenced and relieble overseer, per-
sons against whom either an inquiry
was pending or whose work was not
satisfactory should have been posted
for the supervision of the works cost-
ing about Rs. 1:66 lakhs. The
plea that an overseer was not available
1s hardly justifiable as, in  their
opinion, this contingency could be
avoided either by recruitment of
suitable person or through some ar-
rangement fwith the Central or State
Public Works Departments. There
had also been failure even to record
measurements in time which were in
some cases taken two years after the
works were completed. The Com-
mittee were informed in this connec-
tion that an enquiry had been made
in this case bythe then Director of
Telegraphs who submitted a compre-
hensive report in Jenuary, 1958. The
Committee would like to be furnished
with a copy of the report of the en-
quiry.

(1) The Committee were informed that

in deference to the op smon of
the State Government t proposal
to introduce measured rates was
held in abeyance in spite of the fact
that the meters necessary to record
local telephone calls had <already been
installed in Jammu & Srinagar. In

1097 (Aii)' LS—5.
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1 2
13 17
14 18

P&T

Do.

Do.

W.H&R

this connection, the Committee would
like to point out that while the
views of the State Governments may
be given due consideration in such
matters they should not be allowed
to defer the implementation of the
accepted policy of the Union
Government.

(55) The Committee feel that there had

been an abnormal delay in the utilisa-
tion of the meters installed at Srinagar.
They failed to see " any justification
for retaining these meters at that
exchange especially after it had been
decided to convert it into an automatic
exchange. The Committee trust that
these meters will now be utilised else-
where expeditiously.

The Committee also desire that the

final decision regarding introduction
of the measured rates in the State
should be expedited.

From the facts placed before them

it appears to the Committee that the
original decision to instal the Hindi
speaking clock had been taken without
a careful examination of its suitability
and utility. Frequent changes in the
decision by Government inthe matter
resulted in the equipment costing over
Rs. 1 lakh remaining unutilised for
about 6 years. The Committee trust
that the speaking clock will now be
put to use expeditiously.

The Committee also desire that the

decision about the utilisation disposel
og the Hindi tapcs should be expedit-
e 1]

The Committee are not satisfied with

the explanation regarding delay in
the installation of power plant, etc,

(Deptt of W&H.) They observe that there had been

avoidable delays not only on the part of
the C.P.W.D. in the construction of the
building but also on the part of the

1097 (Aii) LS—8.
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15

16

P&T Department in finalising the en-
gineering details and in according ad-
ministrative sanction for the works.
In the opinion of the Committee this is
indicative of lack of proper planning
and co-ordination between the P&T
Department and the C.P.W.D. The
Committee trust that with the transfer
of the C.P.W.D.Wing under the charge
of P&T Department such cases will
not recur.

() The Committee view with concern
the inordinate delays in the execution
of some of the Telephone projects. As
the number of intending subs cribers
on the waiting list is much more than
the available projected capacity, such
delays in the completion of projects
result in the loss of potential revenue.
While the Committee note the diffi-
culties experienced in the timely exe-
cution of the projects they would like
to stress the need for closer liaison
with the suppliers of cables and other
equipments with a view to ensure
timely receipt of materials. The
Committee desire that the Department
should look into the reasons for delays
in the complction of the projects men-
tioned in the Audit para and take
suitable steps to remove the various
bottlenecks and to expedite their
completion.

(11) The Committee also feel that with
better planning and co-ordination
taking into account the time likely to
be required for the completion of
different stages of such projects it
should be possible for the Department
to be more realistic in their targets
in future,

The Committee agree that there should
be adequate stocks to minimise
delays in the issue, of stores for works.
The fact that stocks have not been
built up to the extent necessary would
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go to show that either the procurement
time envisaged in the formula is un-
realistic or procurement action is de-
laycd. The Committee, therefore,
consider that it would be advisable
that the position is examined from this
point of view so that the stocking for-
mula and the action for procurement
are both placed on a realistic footing,
In this connection the Committee
suggest that the P&T Board shou!d
ascertain the procedures followed by
the Railway Board and the D.G.S.&D.

The Committee regret to note that des-
pite their repeated comments the po-
sition regarding the clearance of ba-
lances under sub-suspense heads had
remained unsatisfactory. They feel
particularly concerned at the old out-
standings some of which had been
pending clearance since 1948-49. In
particular, they are perturbed at the
old outstandings under the head
‘Stores-in-transit’. While the Com-
mittee note that amount outstanding
under this head has been reduced from
Rs. 50°46 lakhs (10,575 items) as on
31-3-62 to Rs. §°47 lakhs (4,730 items)
on 28-2-63, they cannot overlook the
failure to link the issues with ac-
knowledgements and to investigate
the unlinked issues for years. The
Committee feel that such a state of
affairs is fraught with great risks.
The same observations arise in respect
of outstandings under other sub-
suspense heads as well. The
Committee  desire  that  investi-
gation and liquidation of these
arrears should be  undertaken
on an urgent basis and com-
pleted within a time limit. They
suggest that this task may be assigned
to an officer on whole time basis as
a departmental committee of officers
with other duties appears to bg un-
suitable for speedy results. Steps
should also be taken by the Depart-
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ment to ensure that the instruction8
issued by them are strictly followed by
all concerned to avoid accumulation of
arrears in future.

P&T The Committee view with concer®
the slow progress in survey and sanc™
tioning the disposal of surplus store
and their actual disposal. As the stores
have been lying in stock for long,
the delay in their disposal is likcly to
result in avoidable loss to Government
due (0 attendant risk of their deteriora-
tion, besides expenditure on their
care and custody and interest on capi-
tal unnecessarily/locked up. They,
therefore, desire that the matter
should receive serious attention of the
Department and the disposal of un-
serviceable stores should be expedited.

Do. The Committee view with concern
the heavy incidence of the losses due
to theft of copper wire. They would
watch the results of the measures
adopted by the Department through
future Audit Reports.

Do. (f) The Committee feel concerned to
note the enormous waste of man-
power in the P&T workshops due to
“low productivity of labour. They
recommend that Government should
keep the working of thcse workshops
under a close review so as to see that
the incentives offered do actually
achieve increases in productivity by
taking all necessary steps. They would
like to watch the achievements
in this regard through future Audit
Reports.

(i5) The figures of production given in
para 18 of the Audit Report in terms
merely of money value do not give a
complete picture about the real in-
crease in production. In order to have
a better idea in this respect the Com-
mittee called for a note regarding the
quantitative increase in the manufac-
ture of principal items of production
in these Workshops. This note is
still awaited. .

The Committee disapprove of delays
in furnishing the information called
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for by the Committee and desire that
it should be expedited.

P&T  The Committee regret to note that with~
out examining the feasibility of im-
plementing the recommendations of
the Central Trade Test Board consti-
tuted in 1955 similar Boards were
constituted in subsequent years also,
It is surprising that it should have
taken the Department about six years
to find out that the Central Trade
Test Boards were not suitable for
the purpose of fixing the strength of
the staff. This, the Committee regret
to point out, resulted in infructuous
expenditure of Rs. 17,000/- apart
from the pay and allowances of the
Departmental officers appointed as
Chairmen of the Boards from time to
time.

Do. The Committee regret to note the wide
fluctuations between the estimated
and the actual cost of manufacture of
various articles in the Workshops.
They would like to emphasise the
necessity of having reasonablyjcorrect
estimates for various works for the
purpose of control over the actual
cost. An analysis of the reasons for
the variations between the actuals
and estimates could help the adminis-
tration in eliminating the wastage at
various stages of production. The
Committee trust that consequent upon
the fixation of standard schedules
for labour & material the estimates
will be more realistic in future.

Do. While the Committee note the im-
provement in the 1gosi\:icon regarding
the closure of work orders, they feel
concerncd that five to six years* delay
should have occurred in closing some
of the work orders. They suggest
that a periodical review of tte unclosed
work orders should be undertaken
by the managements in order to avoid
such dclays in future.

Do. (i) A note called for by the Committee
indicating the cost of manufacture and
the market price of items whose cost of
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manufacture at the Workshops was
lower than the market price is still
awaited.

() The Committee would like to em-
rhasise the desirability of examining
the existing capacity both in the pri-
vate sector and public sector before un-
dertsking the manufacture of any new
items at the Workshops. It would
obviously be better if the work-
shops concentrated on items which
were not available economically from
the market. Such a co-ordinated plan
would not only increase production
but also result in economy.

P&T (fit) While the Committee notc the
financial difficulties in accelerating
the paece of modernisation they can-
not overlook the fact that, as’stated in
para 24 above, according to the De-
partment’s own admission the per-
formance of labour in the Workshops
even under existing conditions'is below
50Y% of its capacity. They are, there-
fore, not surprised over the high cost
of production of various items as
compared to their market price. This
emphasises the urgent need to stream
line the working of the Workshops.
The Committee would, therefore,-
like the P&T Board to take suitable
measures to improve the working
of the Workshops and operate them
on sound commercial lines instead of
merely waiting for their expansion
and modernisation.

Do. It is apparent that the rivet making ma-
chine had been purchased by the De-
partment without adequate justifica-
tion. The Committee trust that the
machine will now be utilised fully.

Do. The Committee observe that due to
lack of correct assessment of the needs
of the department not only the shear-
ing machine remained unutilised for
long but also the expenditure incurred
on its transfer from Calcutta to Jabal-
pur Workshops and on its instal jation
proved infructuous.
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The Committee also regret to note the
delay in the utilisation/disposal of the
machine and desire that an early de-
cision in the matter be taken.

27 32 P&T While the Committee would welcome
encouragement being given to making

' All other of innovations for improving of tech<
Ministries niques of production, they feel that

such efforts should be channelised
through properly equipped research
and devel?)pment sections after proper
design studies. Unauthorised and ill
directed effort made by the Manager
in this case has obviously resulted in
waste. The Committee also ob-
serve that this is another case where
there had been undue delay in taking a
decision about the utilisation/disposal
of machine which had remained idle
for the last nine years. They desire
that an early decision should be taken
in this regard also.

28 33 P&T In the opinion of the Committee with
proper planning and co-ordination
the inordinate delay in acquiring the
land and in the installation of the
weigh-bridge could have been avoided
to a great extent.

29 34 Do. The Committee observe that the pur-
chase of manufacturer’s brass lables is
another instance where the stores had
been purchased without due examina-
tion of their utility to the Department.
The Committee trust that the Depart-
ment will be more careful in future.
The Committee regret to note that
even though the stores were recom-
mended for disposal in October, 1961
they have not yet been disposed of. In
this connection the Committee would
also invite attention to para 22 of

this Report.
30 35 P&T The Committee have repeatedly urged
that the departmental action against
All other delinquent official should be. prompt
Ministries and adequate if it was to servethe
. desired purpose. They desire thag

the departmental action in this case
should now be finalised expeditiously
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P&T

Do.

Finance

and a report submitted to them at the
earliest. The Committee would
also like to be informed of further ac-
tion, if any, taken sgainst the firm.

The Committee would like to watch the
practical effect of the adoption of
various measures for reducing the
incidence of frauds through future
Audit Reports.

The Committee regret to note that the
Finance Ministry should have accep-
ted the estimated cost of Rs. 8,000
per year without any supporting
data and should have year
after year acquiesced in the extra
expenditure ex-post-facto. In view
of the limited objective of the
journal the Committee feel
that ithe deficit incurred on its
publication was on the high side. It is
regrettable that such a large number of
surplus copies (26,717, out of 79,550
in all or 34%) should have been
printed during 1956-57 to 1961-63
resulting in avoidable waste. They
observe that even during 1962-63
the average number of copies sold
.was 720 as against 1300 copies print-
ed every month. The Committee also
feel that distribution of 7,526
copies as complimentary during 1956-
5; to 1961-62 as against the total sale
of 40,643 copies during that period
was excessive. They desire that efforts
should be made to reduce the
number of such copies to the barest
minimum. The Committee urge that
steps should be taken to reduce the
cost of publication of the Journal with
a view to making it pay its way.

In this connection, the Committee
would like the Ministry of Finance to
examine the general question of the
publication of such departmental
journals with a view to effecting
economies by (a) combining two or
more such publications (b) decreasing
their frquencies apd (c) insisting that
if they are to continue separately
every effort should be made to make
them self-supporting,
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In the opinion of the Committee

the expenditure incurred on participa-
tion in the Indian Industries Fair was
unduly high. They feel particularly
concerned over the large amount
(Rs. 1-19 lakhs) spent on external
and internal murals, models etc.
The Committee trust that unless there
be some commercial commodity to
advertise, efforts will be made by the
Department to see that the expenditure
incurred in such cases is kept down as
far as possible on future occasions of
this kind.

(i) The Committee desired to be fur-

nished with circle-wise and year-
wise break-up etc. of Audit Objec-
tions at items (c), (d) and (e) of Audit
para. The Committee also desired
to be furnished with a statement show-
ing the latest position regarding the
number of audit objections under
various categories and the amount
involved therein. These notes are
awaited.

(ii) The Committee expect that re-

resentatives of the Ministries appear-

ing before them should come well
briefed with information regarding
the subjects under discussion.

(iii) The Committee regret to note that

despite their repeated comments, the
number of outstanding audit objections
continued to be fairly large. They
also note with concern the large num-
ber of objections arising for want of
vouchers and sanctions of various
kinds. In the opinion of the Com-
mittee these indicate laxity of control
which should be seriously viewed by
the Posts & Telegraphs Board. The
Committee observe that considera-
tion of the objections in depart-
mental Committees set up in some
circles had been useful in rc:ducing
their number and that similar Com_

1097 (Ai)LS—;



mittees were being formed in other
Circles. They would watch the im-
provements through future Audit Re-

ports.

(iv) The Committee feel that issue of
general instructions for avoidance of
irregularities pointed out in the audit
inspection  reports could hardly
serve the intended purpose. They
desire that the Department should
evolve a procedure for reviewing the
work of the particular offices in
respect of which objections involving
contravention of rules and orders were
comparatively large in number or
occurred at frequent intervals.

.

P&T While the Committee are happy to
observe that there had been some
improvement in submitting notes
pursuant to ‘action-taken’ on the
recommendations of the Committee as
compared with the earlier years, they
trust that every effort will be made
in future by the Department to
furnish these notes within the time-
schedule laid down for the purpose.

Do. The Committee would like to be
informed of the final outcome of the
cases at S. Nos. 1, 20 and 33 of
Appendix I to Second Report
(1962-63).

Do. The Committee regret to observe that
the case commented upon in}{ para
54 of their 38th Report (1961-62)
1s an instance where departmental
action was initiated only after the
Committee had made their recom-
mendation. When the over-pay-
ment was noticed by the Department
in June, 1959, the Department should
have initiated action to fix responsibi-
lity  immediately thereafter. Un-
fortunately, there was delay in ini-
tiating action even after the case was
included in the Audit Report (1961).
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The  Committee have repeatedly
exhorted  departments to initiate
prompt action against delinquent
officials if it is to serve the desired
purpose. They trust that the De-
partments will in such cases be more
prompt in future.

The Committee observe that this is
another case (delay of 15 years in bring-
ing two boilers into use) where there
had been inordinate delay in taking
action against the delinquent officials.
They desire that the departmental
action should be expedited and a report
submitted to them at an early date.
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